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LUCKNOW BENCH 
Reserved 

Central Administrative Tribunal,Allahabad 

Registration T.A.No. 1096 of 1987(W.P.No.5909 of 1982' 

Mrs. Veena Bhatia 	 Petitioner 

Vs. 

Union of India & 6 others 80. 	
Respondents. 

Hon.D.S.Misra,AM 
Hon.G.S.Sharma,JM 

(BY HON. G.S.SHARMA,W 

This writ petition under Article 226 of the Consti-

tution of India has been received on transfer from the 

Lucknow Bench of High Court of Judicature at Allahabad 

under Section 29 of the Administrative Tribunals Act 

XIII of 1985. 

2. 	The relevant facts of this case in brief are that 

the Petitioner was initially appointed as Stenographer 

on a temporary post in the Architectual Wing (P&T) by 

the Sr. Architect I (Coordination) P&T, New Delhi and 

was posted at Lucknow in May 1972. She joined her duties 

as such at Lucknow on 20.5.1972 and has not been confirm-

ed in her post so far. In 1973, the Civil Circle P&T 

Lucknow was created. In 1978, the Director General P&T 

New Delhi issued a letter dated 20.1.1978 containing 

a policy decision stating that the Ministerial Staff 

of the Electrical Division and Architect Section shall 

be governed and controlled by the Civil Circle concerned 

and the Civil Circle shall be the coordinating authority 

relating to the services of the Ministerial Staff of 

the Civil Division, Electrical Division, Architect Section 

On the creation of the Civil Circle at Lucknow, the Petiti 

-oner was not taken on the strength of this circle and 

she continued to be under her parent Architectual Wing 

New Delhi. The Private Respondent No.? A.K.Dixit was 

likewise appointed as a Stenographer on a temporary post 
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in the office of the Executive Engineer P&T Civil Division 

Lucknow by the Superintending Engineer P&T Civil Circle 

III, Calcutta in 1972 and he had joined on that post 

on 7.8.1972 a little more than 2 months after the Petition 

-er. On the creation of the Lucknow Civil Circle, the 

Respondent No.7 was transferred to that Circle and after 

taking into consideration the position of his seniority 

in that circle, he was confirmed on his post on 19.2.1961. 

Thereafter on the basis of his seniority, the Respondent 

no.7 was promoted as Personal Assistant (for short PA) 

to the Superintending Engineer Civil Circle, Lucknow 

vide order dated 27.2.1979. 

3. 	Even after the creation of the P&T Civil Circle 

at Lucknow in Aug.1972, which started functioning in 

1973, the Petitioner continued to be attached to the 

P&T Civil Circle New Delhi and after a lapse of about 

5 years, she made a representation to the Chief Engineer 

P&T Civil, New Delhi on 22.2.1978, copy annexure 2, for 

attaching her to the P&T Civil Circle Luckinow. When 

she did not receive any response, a number of reminders 

were sent by her for the same. On 13.6.1979, the Senior 

Architect I Coordination P&T, New Delhi- Respondent no.5 

informed the Petitioner through the Regional Architect 

P&T, Lucknow- Respondent no.6 that the existing system 

was for administrative convenience and the representations 

from indivitua15 on tit 
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located within the jurisdiction of an independent Civil 

Circle shall remain under the coordination control of 

that Circle and necessary action to adjust the staff 

of his circle be taken at his end. The contention of 

the Petitioner is that in accordance with the policy 

decision of the Director General,P&T conveyed through 

his letter dated 20.1.1978 and this letter of the Respon-

dent no.3, the Petitioner should have been brought under 

the coordination control of the Respondent no.4 but this 

was not done and the Respondent nos.1 to 6 wrongly continu 

-ed to treat her in the seniority list of the Civil Circle 

New Delhi as a result of which, whe was treated junior 

It 	
to the Respondent no.7 and she was deprived of the benefit 

of confirmation and promotion. 

5. 	On receiving the letter dated 8.8.1980- (annexure 

7 from the Respondent no.3, the Respondent no.4 sought 

some clarification from him vide his letter dated 19.8.80, 

copy annexure 11, as in his opinion, on merging the Minist 

-erial Staff of the Architectual Wing Lucknow with the 

Ak 	 Ninisterial Staff of Civil Circle, problems of seniority 

confirmation etc., were likely to arise. Certain othe 

Stenographers working under the Civil Circle Luckno 

also made representations to the Director General P& 

on 14.10.1980, copy annexure 12 for considering certai 

implications of the proposed merger of the Archite 

Wing with the Civil Circle Lucknow. This representati 

was made keeping the case of the Petitioner in mind 

on merger she could claim seniority over them. 

Respondent no.3 vide his impugned letter dated 18.10.198 

copy annexure 14, ultimately informed the Petition 

through the Respondent no.4 that her case for bringi 

her under the coordination control of the Civil Circ 

Lucknow had been examined at length and as in Aug. 1 

the options were invited by him from the officials 

Civil Circle Lucknow and the Petitioner did not 



her option she continued to be under the Civil Circle 

New Delhi and her request for bringing her under the 

Civil Circle Lucknow could not be accepted. The letter 

also indicated that separate orders were being issued 

for transferring her from Lucknow to the jurisdiction 

of the Superintending Engineer (C Delhi. Aggrieved by 

this reply, the Petitioner filed this writ petition on 

20.11.1982 with a prayer that the said order dated 

18.10.1982 of the Respondent no.3 as well as the promotion 

order dated 27.2.1979 of the Respondent no.? as PA be 

quashed and the Respondent nos. 1 to 6 be directed to 

treat the Petitioner an the strength of Civil Circle 

P&T Lucknow w.e.f. 1973 and she should be confirmed as 

Stenographer of that Circle w.e.f. 20.5.1972 on the comple 

-tion of the period of her probation for 2 years. The 

Lucknow Bench of the High Court also issued an interim 

direction to the Respondents that no promotion shall 

be made by-passing the claim of the Petitioner and she 

shall also not be transferred from the Circle in which 

she was working. The said interim direction continuet 

till date. 

6. 	The petition has been contested on behalf of Respon- 

dent nos. 1 to 6 and in the reply filed on their behalf 

it has been stated that on the creation of the Civil 

Circle at Lucknow the services of the staff working in 

the Civil, Electrical and Architect Sections, New Delhi 

were transferred to Lucknow after obtaining their options. 

As the Petitioner did not exercise her option for transfer 

to Lucknow Civil Circle, she continued to be in the Civil 

Circle New Delhi and only as an afterthought she hai 

made a delayed representation on 22.2.1978 for taking 

her on the strength of the Respondent no.4. The Respondent 
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no.7 was appointed for Lucknow and on the basis of 

his seniority in the Civil Circle Lucknow, he was 

confirmed and given the promotion and the Petitioner 

cannot claim herself to be senior to him. The seniority 

of the Petitioner was determined with the other staff 

of the Civil Circle New Delhi in 1977 showing her 

at sl.no.17, vide copy annexure A-7, showing her as 

g quasi-permanent against which the Petitioner had 

not made any representation. A seniority list of the 

Stenographers of Civil Circle Lucknow was separately 

prepared on 11.8.1977 vide copy annexure A-6 and the 

name of the Petitioner was not mentioned therein and 

the Respondent no.7 was shown to be the seniormost 

among the 5 Stenographers of that Circle. The request 

of the Petitioner made in 1978 for change in her Coordi 

-nation Circle was not found reasonable and as such 

her request could not be acceeded to. The orders of 

the Director General P&T laying down general policy 

regarding coordination did not cover the specific 

cases and as she failed to exercise her option for 

Lucknow Civil Circle in time, she is not senior to 

the Respondent no.7 and she is not entitled to the 

reliefs claimed. 

7. In her Rejoinder Affidavit, the Petitioner has 

further stated that her name should have been brought 

in the list of the Ministerial Staff of the Civil 

Circle Lucknow in accordance with the uniform policy 

decided by the Director General P&T vide his letter 

dated 20.1.1978 and her name was already strucked 

off from the list of Ministerial Staff of the Civil 

Circle, New Delhi in accordance with the policy laid 

down by the Director General as appears from the letter 

dated 16.11.1979, copy annexure R, issued from the 

P&T Civil Circle, New Delhi and she is, thus, 
senior 

to the Respondent no.7 and is entitled to the reliefs 

claimed. 
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8. After carefully going through the record in the 

light of the contentions raised on behalf of the part-

ies before us, we find that the main question arising 

for determination in this case is whether in accordance 

with the policy decisions dated 20.1.1978 and 29.4.80 

of the Director General P&T, New Delhi, the Petitioner 

should have been brought under the coordination control 

of the Respondent no.4. It is apparent from the record 

that when the Petitioner was inducted into service. 

in 1972, she was attached to the Civil Circle New 

Delhi and when the new Civil Circle at Lucknow was 

brought into operation in 1973, there wasp no policy 

decision of the Director General on the point in contro 

-versy. It was, therefore, natural for the authorities 

to take options from the concerned employees for the 

newly created circle at Lucknow and the Superintending 

Engineer, P&T, Circle No.4. New Delhi accordingly 

sent a letter on 22.11.1972, copy annexure A-1, to 

the Superintending Engineer, Civil Circle I, New Delhi 

Sr.Architect-I (Coordination) P&T, New Delhi and all 

Executive Engineers under him in Circle No.4 asking 

them to furnish the names of the volunteers opting 

for the newly created circle within 10 days. Annexure 

A-2 shows tht one Peon working in the office of the 

Regional Architect P&T Lucknow had exercised his option 

in pursuance of this letter and the Annexure A-3 fur-

ther shows that his option was forwarded by the Asstt. 

Architect Luckow to the Sr. Architect I, Coordination 

New Delhi. As rightly contended on behalf of the Respon 

-dents, the Petitioner was working as a Stenographer 

in the Architectual Wing at Lucknow at that time and 

she is supposed to know about the options called for 

in this connection from the employees working at Luck- 
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now but she did not exer0.se  her option to work in the 

newly created Circle. We lare unable to accept her stand 

in this connection that sOch letter was never brought to 

her notice and no option; was ever called for from her. 

The documents furnished by; the Respondents in this connec-

tion belie her stand and gq to show that in fact this formal 

-ity was observed and as the Petitioner had failed to exer-

cise her option, she continued to be under the coordination 

control of her parent office ,New Delhi. It is, thus ,evident 

from the own conduct of the Petitioner that before 22.2.78 

the Petitioner never cjLaimed herself to be an employee 

attached to the Civil Circle Lucknow, though it was created 

in 1973 and for the firilist time by her representation dated 

22.2.1978, copy annexure; 2, addressed to the Chief Engineer 

P&T Civil, New Delhi, sh le had requested that her administrat 

-ive control should be under the Superentending Engineer, 

P&T, Civil Circle, Lucknow. 

9. 	According to both the parties, vide his letter 

dated 20.1.1978, the Director General P&T New Delhi circulat 

-ed the policy decision that the Ministerial Staff of Elect-

rical .Division and AlIrchitect Section shall be governed 

and controlled by the 1 Civil Circles concerned and the Civil 

Circle shall be the cqordinating authority for all purposes 

relating to the services of the Ministerial Staff of the 

Civil division, Electrical Division and Architect Section 

as stated in para 41  of the petition. The letter date 

20.1.1978 of the DG P&T which appears to be a very materia 

document for the purposes of this case, has, however,no 

been placed on recorq by any party and in para 'a of the 

counter affidavit tH contesting Respondents simply stated 

that the DG P&T had only clarified the position of retaining 

the ministerial sta f of Electrical/Architect with t 

local Civil Circles for coordinating purpose as a poll 

measure under letter dated 20.1.1975i  It is further alicy 
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by the Petitioner that thial  letter of the DG P&T was clari-

fied by him by issuing arll other letter dated 29.4.1980 as 

stated in para 10 of the petition but even a copy of this 

letter of the DG P&T is hot available on the record. The 

Respondent no.3 had written a letter on 8.8.1980, copy 

annexure 7 to the Respondent no.4 in which a mention was 

made of the clarification made by the DG P&T by issuing 

letter dated 29.4.1980 wherein it was clarified that the 

Ministerial Staff attached to the Architect office located 

within the jurisdiction 11  of an independent Civil Circle 

shall remain under the coordination control of that Circle. 

In the written arguments' furnished on behalf of the Respon- 

dents, it has been stated that the letter dated 29.4.1980 

of the DG P&T applies Illto those Civil Circles only which 

were designated as independent Civil Circles under the 

authority authority of the Directorate's letter dated 20.1.1978 

and as the Lucknow Civ4 Circle was designated as indepen-

dent Civil Circle much earlier in 1972, this policy decision 

is not applicable to the staff falling under the jurisdic-

tion of the Civil Circle Lucknow. For the proper appreciat-

ion of this argument, 11  it seems necessary that the letter 

dated 20.1.1978 of the; DG P&T should be before us. In this 

way, we have been deprived of the benefit of going through 

two important letters ;issued by the DO P&T containing his 

policy decisions regarding the coordination control of 

the various circles. Que to certain practical difficulties, 

it now does not appear practicable to ask the parties to 

furnish the said lettlers at this stage. The office of the 

Respondent no.3 vide pis letter dated 16.11.1979, annexure 

R, had informed that," the names of the officials working 

with Regional ArchiWect Lucknow have not been included 

in the seniority list since they are no longer under the 

coordination control 	that Circle. The Respondent no.3 

however, did not stick to this view later on. 
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10. 	As already point 

 

d out above,the letter dated 8.8.80 

 

   

of the Respondent no.3 aforesaid not only created some 

apprehensions in the m nds of the staff already working 

  

in the Civil Circle Lucknow about the position of their 

seniority and some of them made a joint representation 

  

in this respect to the DO P&T on 14.10.1980, copy annexure 

12, even the Respondent no.4 himself sought some clarifica- 

  

tion for the proper im lementation of the policy decision 

of the DG P&T in the matter of confirmation and seniority 

of the staff to be bro 

under the said policy 

dated 19.8.1980, Copy 

ght under the Civil Circle Lucknow 

decision by addressing the letter 

nnexure 11 to the Respondent no.3. 

The said letter and the representations made, as above, 

however, do not appear 

and only in reply to 

no.3 had informed the 

no.4 that as she did no 

created Lucknow Circle 

strength of the Civil 

o have been given any consideration 

her representation the Respondent 

Petitioner through the Respondent 

t exercise her option for the newly 

and she continued to remain on the 

2ircle New Delhi, she could not be 

treated under the coordination control of the Lucknow Circle 

under the letter dated 29.4.1980 of the DO P&T. Without 

  

going through the relevant letters dated 20.1.78 and 30.4.80 

of the DG P&T, we are unable to comment about the correct- 

persons belonging 

at a place having 

keeping this thing 

the stand taken by the Respondent 

etter. It, however, appears ir little 

ter the issue of the said letters 

to separate Civil Circles are posted 

an independent Civil Circle and perhaps 

in view, the Respondent no.3 had decided 

ness or otherwise of 

no.3 in this impugned 1 

anamolous that even af 

to transfer the Petitio 

of the Superentending Er 

decisions of the DG P&T 

er from Lucknow to the jurisdiction 

gineer () Delhi. In case the policy 

, as mentioned above, have no appli- 
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-cation to the Petitioner on account of her not exercising 

option for Civil Circle Lucknow on its creation in 1973 

the Petitioner can have absolutely no case to challenge 

the validity of the impugned letter, annexure 14, or to 

challenge the seniority position and promotion of the 

Respondent no.7. On the other hand, if the provisions of 

the said letter show that even in the absence of an option 

an employee working in Architect Wing at a place where 

an independent Civil Circle has been created, has to be 

brought under the coordination control of that Circle, 
134- irft•S•44' "44 

the question of his/her seniority will crop-up, which cannot 

be decided on any hypothetical consideration. We will like 

to point out that in case the DG P&T had intended so, he 

should have also issued specific instructions for determin-

ing the inter se seniority of the staff formerly belonging 

to different Civil Circles and in case it has not been 

done so far, he should issue the necessary instructions 

now keeping in view the settled norms for determining the 

inter se seniority of the staff in such a situation as 

laid down by the Hon'ble Supreme Court and this Tribunal 

in various cases. 

11. 	Under the circumstances stated above, we refer 

this to the Director General P&T, New Delhi- Respondent 

no.2 for taking such action as may be found necessary in 

the light of the observations made above within a period 

of 3 months from the date of the communication of this 

order. He shall pass speaking orders on letter dated 

19.10.80,annexure 11, and representations dated 14.10.80 

and 23.4.82, annexures 12 and 13 to the petition and if 

necessary, shall also issue necessary instructions for 

determining the inter se seniority of the concerned staff. 



to bear their own costs. 

MEMBER (3) MEMBER (A) 

Aa.\ 

.11. 

Till it is finalised, the Petitioner shall not be 

transferred from Lucknow to any other Circle. The case 

is disposed of accordingly and the parties are directed 

,14 

Dated:t 
kkb 

LI 1989 
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;411IT kETTTION UNDER  W.TTCLE 226 CT7  JflE 

cON9TiTUTIONOF INDI 4  

"ZIe petitioner l  dove nan,od, molt respectfully 

snoweth as under 

1. 	That the pet4 tioner was appointed as Itenozrapiler 

in tile scale of 	13(3-.300 k pre my,i-it 

enforced from tlie year 1 573. 

p 	- n. gAr=, 1 4140, 

That the petitioner was init.; allY placed on 

probation for a period of 2 years and the said proba-

tion period expired in the year 1 9743  as in pursuance, 

of her appointaent order dated 1 6.5.72 tile petitioner 

eined her duties on 20,5,72 and the probation period 

was not eended for av fulther period. Th true 

COPY of the appointment letter is beik; annexed 

-,terowiti as 4pnexure-1  to 	writ petition, 

icac  3, ?b.t bofoxj tue cre &ion of Civ41 Cjrcies 

n provinces:  the services of tile rai sterialst aff 

,orkiric; jfl the Divisional 0:fiees f Electrical 
vi cions, Cavil Divisions arid ANhitcct nection were 

cont rolled 	;overned under the Civil k3ircl,,,.1 F&2 , 

New Delhi ald after creation of the Civil 

krovi nee s, the service s for proiaotion l  iecrui.nt 

arid other ancill arii -matters of the ministerial staff 

were trn 5forrd to the re specti ve Civil C-1  r (le s, 

TI1 at, jfl the year 1 573 ii Uttar Pradeth l  the 

1,11c:1mp 11 was created and the 
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se IT CP S of the mini sten 	staff lke other provinces 
01.U-it to have been t ran s.ferred to the Civ1 circle, • 

Lucknow. It s worth !Lent 0 nn z here th it after 

ere at io n of the Civil „pi I'd es in most of the rovnces 

the se rvite s of th.e rjni rtcraJstaff were t ran. sfer,,7!2d 

to Civil 0'4,r cle s concerned for coo rdim ptio purpo s 

but 	t some place s the mini ter5 i t aff of the 

Civil rcle s concerned was di se11ijnted and, therefore
, 

a d1SLLte arose 	d the per son. s concerned iadc 

ropre sent at ions and ea n f.0 qUently the Di re ctor General , 
Post & TCleZrarki 532  NOVI Delhi isuecj and ci cul e d 
a policy deem on in the. 'ear  1978 vi de letter 1'70.1 c- 

.1 61; od 20.1  78 de el, ding that the mi st,eri 

staff of tiie T.:1e ct 271 cal Di 1,7 sicnid 4.1' ch. jt t Se et io n 
wall U e coverned aid controlled by the 	role s 
concerned aid tile 1-.:4  Vil O rcLc thfl. be  the coorrti,nating 

author!tr for ll t 	purpo so s rel atin4-7:; to to se nri. co s 

of tL UinIstor 4 staff of Civil D4  7.io Ele ctrl 
Di. vi si on and the 4.;1..r chit e et le c:tio 

) 	"Ili at even after the pro clan at on of the unaniLlou s 

p02.icjdo el 	petitione r who as po ed as 
St enorapi.-..er to 	it a et lfl 1.1...1.'stlance of iier 4point- 

ment lett dzbed 1.5.72 was not taken on the 

-stre.n.th  of the Civil  Circle,Luc:know aid- a di sc 	inaterr 

t re atm ent was yen to her vi s- vl s te ()tiler count rtr 

part To rki ng in the. 4rd:1:Ito et Section all over the 

count r;" under different Ci ICircle!. Th e ref() re I  
th 	1.; et it loner made a re p re sent at on dated 22nd Feb. 

'Al to Chic 	nee r FL-2 Civil, New Delhi. re que sting 

that the be t en on the st re rith of Civil Circle; 
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Lucknow. 	true copy of the s,:14.d ropre r.,c;,ntation 4  s 

b 	riL; jmeej kiorcwjt as 4one:cure- 2 to 1;111, s 

0-tition 

6. 	That .zza-; n the petitioner selt another reprc- 

sent ati o'la dated 1 .2.79 throujl proper channel, a true 

copy of wa4 ,-11, is beirk; annexed herol.vith 

to 	41; petition. 

That Ithen the pot 4 tioner could ;;;',Jt no reply 

On tile representation dated 1 4,2,79 then File 

sent 	reminder dated 24.3,79, a true copy of whl di  

bei% annexed herewith 3.°3 ,Annexure- 4 to t s writ 

petit 0 n. 

Le 
	 at thereafter the petit-toner sent several 

reminders such as dated 30.5. 79 , 4..79 et c. In thc 

reminderdod -4.8. 79 a refereiice was made to tlie 

ari er  pr,j sent at ion s 	aro spe ct ful re VC' St was 

made that tile m att. GI,  b 3 ioolw.d Into and de cl si on may 

be communicated to her ,,,Jitheut any further delz.. 

true copy of tile rem-1.nder-nopresontatio n clatod 14..8.79 

s b I.% annexed herewith as iiAnextzre-5 to this writ 

petition. 

9 That after seridir4;; of the reminder dated 

the petitioner vide letter dated 13,,79  by 
the 3en4 or „ity chit c c -I Coor clinatic fl) , pea., New Delhi 

was I nforall:d th at the repre sJntation s from indi vi dual s 

on the subject such as 4n que-stion wore not enter-

tained wid the petitioner wa.s advi. sod to refrain 

herself from submittin6 any representation az'ftatinz 
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her g ri eva;nce jn future•  4. true copy of the said 

letter dated 1  3.8. 	s being annexed herewith as 

anexurc-6 to tills wit petition. 

1 0, 	Th at the Superi nt ejç4flcr  ang nee r P&T irclo, 

1..'Ie w  Delhi wrote a letter, dated 8.8,80 to the 

Superintendirk; 13pc'ineer, 	Civil Circle, Lucknew 

intimating a that the njtraj staff atta6ied to 

tect o1Tces located 1.,vitilin the juri sd-1  ct ion of 

the Civil Circles concerned all remain under the 

coordin,sion, control of that circle;  as clarified 

vi de letter 7,0. I 0-91 / 77- CSF., dated 	.4.issued by 

ti 	jire etOr Cencral , &T. 3  New Delhi. itrue copy 

of the said letter dated 8.8.80 is be4n6 annexed 

herewith as 41nexure- 7 to tiris writ petition. 

11 . 	That the Opp-party no. 7 jn pursuance of the 

appointment as Stenoiz,raiiiikor joined his duties as such 

VT4 tj CLIC:let from 7.8.72 and at that time the scrvi ces 

of 

 

te 	tenogr*.ers of Civil Divjsion j  Elcetrical 

Djvj sion and 1(rchjtect 3t.on vier" go vo no d and 

controlled by the Ci vi 1 Ci r c.1 c ;  	.1  Nov,1 Delhi 

and after the creation of t.le Cjvjj Circle, Lucknow;  

an order dated February 1 9 3  1 1 was i smed confiraini; 

the Opp-pa.rty no. 7 and one 9.K. ahatnazar 

effect from 1.4.1 979. Sr-7 	2hatnaLar has re „Tirled 

his service in the year 1c,781. 

That the re wrd of tory. ce of 	petition or 

i ,as been excellent throuout and silt) has nDt received 

any adveraa entry or reprimand et e. durik; 

service carer at any point of time. 
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1 .1  • 	 Th 	al at 	thotk,Tfh the petit 	h ioner av; rz joined 

her dutie• s as st enozrap]..1.°r on 2,,72 jfl pu.r.5aance 

of h or appo4 .nttilent order dated 1 .5 e6) 	72,i•J'as sTal or 

t.ne Opp- party no. 7 iie Joined hi s 	s 

noL:rapl•;, e r 	 72 even then the - co nfi rt: 

of the petitioner has nt been done anci the order 

con2ui the Opp-party no. 7_ has bee.--1 passed 

befo re confi.  al 4,.; the petition° r. 

L 	 .1.1 al, there is a selection L;rale of tenoraor s 
- of ",,,r,„„„,--110 	-4 t r, 	nrrv,  owt 4,„,, - 	 a 4. 	• 

post known as ker wnal ssist ant to !It..tri nt en el 

E tat; ince r in the scale of IL. 25-  7cto vas crc at ed jfl 

-4 

the year 1 978n Civil C.; r cle, io & Telegraph ss, 

Lucknow and the Opp  art 	7 on ths b a %I of 

hay.; n.z• been ab sorbed n the Civil  •Ci 	,Lucknow 

. on ti.e creation of the said circle was promoted to 

the said po et vide letter No. 2‘,1 4)77/3EiTLko/i 033 • 

'dated 27.2. 79 	norinc, the claim of ti o petitioner 

who was senior to Opp-perty no. 7 did who was wxyln,L;iy 

not t akon as h avi r•',.; been brought under the control 

of the Civil Circle,Luck new, 

\Or'  

15, 	• . . That th e Senior ,ix chit e c I 3oordinat 4 0 n. ) j  
e. 	. 

Nelt: Delhi 1 S ,5,:t a d an order dtV?,d 1 3.1 ,7 1 

ci r C111 atin,; the se niori r  list of th o stenoz;raphers 

Of Civil Circle, k &T, , . 

i• 	he petitioner s name was §:Iowa it., Se ricll No. 1 7 and 

gs the said l. st was sz,dd tn be t,e fen; ority li st 

cif rt, 0 

 

no 	aph e r s Of the •Civil i r cle , -r&T New Delhi 

as on 1 .1 ,1 977, ,.-e, true copy of the said order 

toiLether .1th -the said list is b el% annexed herewith 

-,w Delhi,. „and in th,L;,‘,..list 



• 

ainexure-8 to this writ petition. 

That after issuance of the order dated 1 3.1  .78, 

contained in .4',6rinexuro- to the writ ,petition„ the 

seniority of the Ste noL; rap. r s attached to the Civil 

Circle, Post & Telei;ra-ch sl  New %Lift_wre I ssued 

frc4a time to time but the petitioner' s naae was not 

shown in the stren6th of that CIVIl Circle. 

• 
• 

17•  ,,e  ' d 	 Civil EP'
' • " stated  

Lucknow was created in the year 1 573 and after 

creation of that Circle, the services of the petitioner, 

beiru a member of the ministerial staff attached to 

the 41trchitect lection, ought to have been transferred 

andal,‘)s)rbed under the Civil Circle, 	Lu :.*kno 

as was the case of. different Civil Circles - all over 

the country viaere such Civil Circles were created. 

however, after the circulation of the list contained 

>tfl it', nnexu:oe-8;  the matter was again taken up with the,  

autrjte s jid the Senior ,i'irehi.te Ct ‘Coordination) 

.1; 011'. , New Delhi vide letter dated 11.3.2 diretted 

the. 	chitect, 	Lucknow that the case of the 

petitior.er is to be L.;overned and controlled by the 

Civil Circle, 1-LT Luc;:;.no la and, therefore, the matter 

of er seniority  be taken up wtth the luperintending 

Enr.;i neer, it2 Civil Circle, Lucknow, it true copy 

of the sal d letter da,,:,e d 11 ,3, 2 is beir annexed 

horeleith as ,inne.~,curo-9 to this writ petition, 

l o, 	Tliat Asa-tn the SuperintenZrt E4neer, 1132 

Civil Circle, New Pelhi wrote - letter dated 

to the Superi ntendilig Engineer, 	vl I Circle, 
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L 	ck flOi• infonILiflL; 	Ut V4 de :Letter :To. 13-91/ 77-C3E 

dated 29.4.80;  a liolicy de ei Si. on, was alma-'' 

C 	Unl Cat e d by the Director General,-&T,, New Delhi 

djroct.jii t± 	the mini „„ erial staff attached to 

Slectrical 3jVsions cad 	Offices located 

within the jurisdiction of Civil 	rat') jc1ll be 

governed by that Civil .Circle and that Cl Circle 

diall be the coordinating authority. In that view:  

of the matter;  it was stated in 	said letter 

thd; the ease of the petitioner falls within the 

( 	j uri sdction of the Supcnir1tondin Erineer ; 

• 
• 

• 

P41-7.41 42_ Circle;  Lucknow. 	true crppy of the said 

letter is being annexed hereveth as 4,nnoxure lo 

to this writ petition. 

19. 	That ft,nce an undue favour was §lown to the . 

Opp-party no. 7 by promoting 102i.1. to the higher ,po st 

ff 	orsal 	sstntto ui;e ri rite ndi ng Engi rice r ; 

kaT Civil Circle;  Lucknow vide, order dated 27.2.79 

.;;Irtrr4 rig the claim of the petitioner who was slnior 

to him and superseding the pet! loner;  the Opp-party 

no. 4 wrote a letter to the Opp-party no. 3 ifldicatiriT 

.:7;htt there was a diffi culty jn implementing the 

policy dOcton coramunicated vi de letter No. 1 0_91 in-

clE dated 20.4. 0 issued by the Director General;  

"k&T. ;  New Deihl directing the dp serption of the.  

e 	st aff of CI VU D.virjn, 31e ct 

Djj5jfl ;:pd 4".r chite et Section in the Ci vi 1 Circle 

as by fill 1.)1 emeriti% the 	id decl,sibn one per::)n 

UI have to be demoted. I true copy of the letter 

dated ituguS, 19C;-; is being annexed herewith 

iAnexur,.;-11 to thi s writ petition. 
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20. 	That on the intanco of the Opp-party 	4, 

the Opp-party no. 	made a repre se ntati on that 

St e n(%; mph e r to rch e ct LucknoV4 be not taken 

on the irenth of the Civil Cir.Le, i'LT„ Lucknow, 

true copy of the said repro sent ation dated 1 4.1 0.80 
• 

m ale by the Opp-party no, -I q bo4 	lnaczed herewith = 

s 	 2  to thl s writ potitio,-,, 

21 , 	That a perusal of ionexam-1 2 it self makes 

t 	oar that n case of the implementation of the 

uniform policy of transfer of the . control of the 

ujnieral.0; aff 	rk n6 under the Civil 'Di si on; 

ctral 'Djv. sion and 	et N,',;ction to the 

Li, v J. Circles concerned, will entitle the petitioner 

demand her ..3orliority 	. 1. 	creationthe 	of the 

Civil Circle, 1'46T. Lucknoly. 

2iiat in spl te of tie clear directions and the 

decisions     communi, c ate d to the Opp-party no, 4 and- 

nspite of the policy de sion taken by. the Director 

General, 1)&3. , New Delhi as stated above,the 

petitioner was not taken on the stren6th of the Civil - 

Circle, k&T, Luckno w and, toruforo, the petitioner 

sent an appeal in July 1 982 throu12 proper channel 

to the Dim ctor 	 cti on, kla, „ New- 

Delhi • true copy of the said appeal 	Cd116 

anncod 1-;,crewitil as ionex.La‘o 1)  to thi s wrip.  petition, 

23. 	That ± 4111 1982 the Chi of En6i neer, k&T. 

had vi sited Lucknow and the question of 

the 1;:ilt,itionert s seniori ty bejr detomined in tile 

Civil. Circle, ET,, Lucknow was taken up between the 
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Chief Enginecr, p&-2. New Delhi, Opp-party no. 4 and 

the Opp-party no. ) fl pre sence of the petitioner arid 

after hoari riii; the petitioner elI of thei expressed 

their point of view that after creation of the 

Circle, 	„ Luckno vi 2  the petitioner' s seniority 

oul-it to have been consi derod jfl the 

4-4 
	

1'LT Lucknew and not jfl the Civil Circle) iLT. 

Delhi 	Lut surpri sinly, the petitioner has 

received a L•:Itt or 1To.1 156) Sak&T 70/1 2226-32 dated 

18.10.82 rItatini; that the petitioner   continues to Le 

on the Ft., ronk;th of the Delhi 	vji Circle and orders 

t ran sfe rri nk; her from Luc know to tile ;urisdictiofl 

of upex'intendit En6ineer Civil Circle, 11T., )O1i1 

are bji j uedparatoi.true cop.j of tile 

said letter is bei).-4;  annexed herewith as dinexure-1 4 

. to thi s writ petit jOfi, 

24. 	'Ziat it is perti nen to note. that at no point 

Of time, the petit; oner was requi red to L;i.vo her 

option for bei nk; t0;11. n the z-t,rerGth of the CIVU  

Jircid, kost L teleLraph s, Lucknow and at no point 

of tjmj th 	ett4onor 	°xi:re ssed her option for 

be.; rk;'continued 4 n the ‘streni-,,-th of the Civil Circle, 

kz:d. , New Dclni 	On 	o en h. end the pet±t.ncr 

had expre ssly made 	written re oue t vi de her 

representations dated 22. 2. 78 „ 1 	7y/  and the 
c - • d FLq 	rrlin,  or 	24.)%7y, 30.5.79 uarl 

• 
.4-4. .1 "") ,4. so r  

J that the Oijcr 
TIon t ran sf r nZ the control of the mil-  • 	r  4 el 

staff ,,vork4 nJ, 4 n Civil Divjsi on, Electri cal JjVj on  

ul-td r 	tect Section to t:;e Civ4 C eel !ri Concerned 

after ero ati on of
Ciil

, 
43. No.L. 	was 	4. 

-r" Pyt 
0,1 
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aid no ea serimincy)tion for pick or clio,,e 

LIllowed under that dee 	It Is 33 noteworthy 

th 	1,1 over the country the salvo i-;01.MY I "jag,'  

i'0110 Wed and the said -;,olicy has been implemented', 

all over the countr.,- 	the eava of the 1;.,31....:tiorier  

and the only reason for th -dl. crination appears 

to be the wrong.  promotion: -;:tven to the Opp-part:yr no.7. 

53:7_E 4 lar. 	sputo aLosO in reLard to the raini steri el 

staff of lectrIeal ivi on and ix chit et Office 

..iasetadel)ad 3,fter creation of the Cvi1 irclC, k&T. 

addp ad an.d it was. informed vi de letter 70. 1 

77-03 dat ed 2,/+,O that the Ci vil Ci rale EL all be 

the coordinIn autho Lty for the i;urpo se s of 

re crui tment promotion etc. A t rue copy of the aidrl 

letter decidin the dispute in roard to the Zile.i.dc.z.bad 

vi a. ci.r clic is be rig annexed herewith as.i;cnnexlirc...1  5 

46 0 t.,L S 'Writ 	4,t '4 	CAI. 

That thd order d at ed Feb, 1 2  1581 cort.11- rrai 

the Opp-pert;„,  no, 7 as Ste noL; rapiicr w,c,f„ 1, 4, 79 s 

being annexed horewith as „i'innoxurc-1  6  to this writ 

petitin, ‘J..ho petitioner has reasons to bel:Ieve. 

that tile letter dated Fei:„ 	,„81 has actually 

been passed and issued in the '..;-'ear 198 2 ,trid the sai-ie 

Las been ante- dated.). 

9( TriUt after the pmnouincement of the 

policy, of racirLcr of the mini steri al. staff of the 

`--7/31.4LidilL 

 

Relon rthjtect and Elle ctrie1 ilvi7rion 

n the CIVIl ir el k LT, Lucknow 'after creation 

of the said Circle,. the Superintending 3ngineer, 

Fa Civil Circle)  New Delhi had written a letter 



0 

• 
,ork- 

4 

12 

dated 1,41 0.80 to tile Opp-party no; 2 for taking a 

decision in regu'd to the morzer of the ministerial 

staff of the Rea° nal ,i,rchitect Off." ce ; Lucknow with 

that of CIvjl Circle, k&T., Lucknow. 	true copy 

of to said letter is oeing annexed herei,,,r7th as 

inexurc-1 7  t 0 ti . s writ potijon 

27 	 T at in tile Thole Civil 	 Lueltrow eY7 

:ii e petitioner is tl.e senior most It e noc rap. r and 

there ; s no other person senior to hair. 

28. 	That the impusned order dated 1 8.1 0,82;  

conttned in rine...4.11 re-1 4 to tI1e. writ petition 

been served on the petitioner on 3.11.82. 

2jjt, 	- j.etitionor  uo.ca,, ,,,,a of 

aati on bciri6 silown to her is suffer-1% an irreparable 

loss and i:%-jury and hence bogs to pr fer this writ 

petition on the following xiongst otiier ; 

• 

because the ministerial staff attached to tie 

Electrical Division and the 4trchitect Section 

of a rteLlonal Office of Post L Telegraphs, was 

attached with t.t.e Civil Circles conceTned as 

and vilen such Cvjl Circles were created Jid, 

tirefure, on the creation of the C,i.v1.1 

Tk(S1. 1  Lucknow in the year I 7 3 , tu pctitloner 

ou6lit to have been 5akon on the strength 

O. tile 3.3. vi 1 'Cir cle k 	L u ck now, it. unifo ira 

policy deci s; In to that effoct was a ,sc taken 



4 
4 

r Gener:a ; 	; 17c1; 

rity v-ide 13tt e r 1.,To 13-

51 /77- 311; dated 20.1  .78. 

cau 4.„ 	 A. • 	. , 
5.; 	4;,!: 	 nt, 	;j4d, Lti On  

in the 	riGth of v4 J,. Ci rale j&T„ Luck now 

sdi scrirain at 0 ry ns ti 	n$stera.i 	aff 

work I:1%; under the Fa ect ri cl DI v rlion 

tect Sect:, on at, tile 1-,,irrie of 	creatIon 

of a ajvjj oixele hasb eon taken n ti  c renth 

of rveli CivIl  c•!, ra after e,r, ati ,In of the arlo 

and tile act of not t, akinj tue t 	er on the 

st re rth of C,14  vil CIrcic, F& T., ue know is 

v4. 01 at ve. of tile fun damont 	ri Olt L:uaranteed 

to the yeti t Loner urider rticics  14. 

the ContItution of I.  flat as  

-.)Q cause the 	 7 was el 	L;ovarne d 

the civil C;rc,le„ 1'3.2., New Delhi at the 

t:uc of iJ appoint,:.,.mt as  S t.,:noraiLer as was 

tiLe 	on cr s 	e tiue of to fere 	n of 

c-ji?fl cd 1,  ca. e 	Lu know. .3y romotjn the 

art:i no, 7 to tlie hi L.; Ile r ot of For mmaj. 

ss:Lst ant, to ipci1.ntendjn 	rQjneer, CIVIl 

Circle , 	ek now n the iir scale of pcq 

and by not t re at 1 ni; the petitioner, vilo I s senior 

to tb,e Opp- p exty no, 7;  in the trerzth of th 

rel. 	UCkDW, the Opp-partie s 

are actually 	hot arid cold from the 

sale mouth at, tile sale time. 

1r) 	eathe ii-lipujv,3d order dated 18.1 0.82 i:.assod 



•• 

• 

by the Opp-p arty no. 3 s LI,; a n 	d contrary 

to the earlier orders pa ssod 1-Y;i• the stra,e authority 

conta 4 nod n annexi,:re s- 10 and 17 to the 	t 

nre- ition and 7:n t,.ie crc LIM elt CV;1C C s of the. case, 

:LtI s abundantly clear :;:hat tile act of rcf sil  

fro4.2 t re at 	e pet it-7 ri "ler 	tue streth of 

C1v5l c!,y2c1,d 	Lucknow s only to ca.ou- 

e:: and ,ravi_ 1,-, the i1lez;a1 action of t:ie 

Opp-parties in v,ircoltrlY prani Otp /16 	arty 

no. 7 and upe 	dIn,L the petitioner by tat act. 

ca u so the xiclafdcness and arb t rari no ss %Levin 

by the Opp- parties Is further 1f Ii.t finu tLe 

very fact that t 	order orIf!rjn the pp- 

p arty no, 7 s teno rapiior wa, spassed bcfur3  

the confi rn, ;Lion of the pet itiCaner as5,1ch 

tioUhe was .1-,n1c4-1 ,r4:; nior to Opp- p arty no. 7. 

That arb fari ne ss and ma" afi den° ss is Partner 

'v4 1.:?nt from the fact that oven after the 

iO 	hat 4 0 n of rj 9 	13h at naz;a r „ orJer 

c 0 ilf7t, a4...n.L; the pe 4 ti on er have not been :7. ssued 

a though th e work aid conduct of the petitioner 

in service has been excellent id 

ro uzil out 

) 	Because the petitioner, as per own policy doe Ion 

of the °ire ctO r Gcnerl, iT,, NO.W Jolid,is to be 

taken on the strcth of 	fl. Circle 	• 

ucknew and not t re at iru the petitioner as r.uc'n. 

s not only di scriminatory but Is arbitrary and 

nla2ido 	in 'the circumstances of the case, 



Lecauwa i;erusel of the impugned ordIsc )  

contained in iiOnexure-1 4. to the writ i;ot 

makes it clear that the steps for transferring 

the petitioner to the str3flth of Civil Circle 

Fed. I  New Delhi arc bejn taken 	ca.n.not 

legally be done as per own policy deci don takn 

in the matter add), policy is being adhered to 

all over the country, 

:.ecause after par,sing of the order dated 1 3.1 .78, 

contained 	.1ne;,cure-8 to the writ petition, 

tiltz, seniority list of ltenographer.s attadied to 

and controlled by the Civil Circle ,  

I:aili were issued from time to time but tile 

petitioner's nixie wa not showfl in the strength 
,* 

of that Civil Circle and thfi s 	o,) clearly 

indicates that after the unifo rta policy (loci don 

taken by the Director General, I-&T.„ 	Delh4 

and after the creation of the, Civil Circle, 	3  

u ck rix 	,he 'JUL. it -1:n0.1' 1') as transferred to the 

St/1016th of Civil Circl e, LT. ; Lucknow„ Thus, 

it is abundantly clear that the iraii,‘<,ned order )  

contained 	hanexhrc-114. to the wit petiti 

nassiL.ply been liassed n order to L iv,-;‘, a colour 

to tie ille6a1 act of i)roraotiu.,1 ci Oppparty 

no, 7 which was done by superseding the ketitio:ter. 

Because the policy decidon taken by the Director 

General, }Z.,T„, New Delhi ;  which is the higher 
auti, lorlty 	d which s the co:apetent autilrIty,  2  

cannot legally be over-ridden by the 51b or n 
autiia ritie s;  such as, Opp-partie s 4. and 5 and 



to the 

up c:! ri Y:Cc•••,  ••• 

4- 
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the Opp- pati s. 4 and 5 arc under the GL;a1 

oblitLa.t ion to Lire to the policy de ci sion 

taken • by the Director GericrLu 	&T,,k 	New 3e1ni.. 

.C(, .4k 	'71" • 

s mo st re spoctfuily prayed 

tn atVLJs on tble Court niay be pleased •; 

a) 	Te .5;ue a writ order or a mtction jfl the 

naturo of certiorari 

i) qua thini; the order dated 1.1O,2  pa ssed by 

the Opp-party no. 3 contained n  i1nc,I.x..ure-1 4 

to the /,,r4  t pet it; on ), 

,..:romotion of Opp-part;i no. 

	

or son4 	t . • 

joio 

	

r 	v; rg 

Lucknow vide letter No, 2.1 4 ) 	 033 

I, 	,1 
••• 27. 2. '17,  „ after staraonin the orjjnal 

• 

of the se frail the Opp;--ixtic s. 

m . O 	 o rde r OX dt, :Net:Lon ; n the 

11. at 'O. 113 0 f m an dam u s co. an di n th 01.4.; iErti s 

! to treat the potijonr jfl the.4,t n6tILL of . 

Civil Circle 	Lucknow ve,th effect from 

14-ien ti-JJ.J.,Cirie was created and to 

conf; =I the petitioner as St enoL: rap:de r of th at 
. 	 .1,

L, r 
	,-) Circle Noo.i.

.4n 
 c., • • gr7  

T 	issue a Wit o rdr or Tim cti on ; fl the 

rIztu re of m andaa us corzla.' ndi n6 the Op p-p artic s 



D cte d Lucknoll ; 
t 

140 	, .•") 	4  1 '3.) 0 4, 

) C\ 
% )r• 	. 	sra 

Colin,sel for tile id; 	oner. 

17 	••• 

not to pass any order 	 to the 

inter° st of t..e pot Ltd° ner by t re zt,  inz; her 

in the rt rerzth of Cl ITU Circle, Ped., Now Demi.. 

d 	To award the 	of thi s petit; on .; ri favour 

of tile ctjt.orer n 

U ssac any °tiler writ, order or direction 

s ii on I bie Court deems ft, ind proper 

in the Cr ct;ra stance, s f thO ca se. 

hc_L-1  t o 



- 

(fl C. 	.7 	• 
L'  7 	

/ 	
1 

• 

30 	OF 	LOT il.:121..TRE 	4:4L:ja 	44,11; 

,•v 

of ly82. 

kiLlena 'Li' at ia 	 • 0 • 

Versus 

ILT Of InJ4a and e tiler s 
	

Opp- 1,) artie s. 

GOVEZI1-112iNT OF I7DT.,,'L 
Oc•i).arillierit 0 -f r'orimurt,  -'-• an s 

l'ost c TL.1 	S , " sAri,  

iA.‘74 	TE  CT  Li41v;w '4•111IG 

r!e co n d Flo° i'; 	z 

7 • ,34', 	 )/ k0/ 4..„) 21 23  pat 

, 

I-rnr.rt,  

.)ur
4,4 	

( 	
,_• 

..0J.-;c,.. • •  )0 • -  Et; .} • 	 1. 	 t, • 

r. 	
undersined licreby offer Lila'. Veemi, .Kuriari 

"i7 aLti7!..1 a tetaiJorary iJost of 5.3tenoL:rai•-4.i•er on a ,i)ay of 

..•;„. 1 30/- pe,riOItii 	t tiic scale of 	130-5-160-8- 200- 

256-313- 8- 280-1 C- .300 	The appointer::: 1,21..11 also be 

ent!_tle,,d to draw dearness and 	ai1ow431,cLIs cit te 

. fates adill...s3ible under and sub 	t to•1-,- .Lc c3nd-.7.t4ons 

laid down in nules and ord::rs oVcrn 	the L;rant of 

st.16,1  wao..wances inforce fro tirri C t t 

appointrilent. will take effect frora tie date 

) 	ale actually ,:;oins duty and ',dill continue until 

, furtlier orders5  al iiIiil ',..:, 0 on i.iro'oation for two years, 

/ ii.able to be e.xtended by• to appoint-I..% autilor; to'd.  

3. . N rf,2  	•  
0 	• itt• will e pai d for ojnjn tj/.1 dutr 

'17 



• 

A, 

" 	
• The appol 	la/ earn Os 1.41.th it tile 1-7 ability 

to so ryefl flr art of India where tire 

1-7-7 nL•:, 	) -Laj have an orz arii 5bion Oti•;,o r COiiti 
- 

or 	se rvi,. ce wi1 1e L;overrie d by the r(L, le vat; 	c'. and 

ord,jr s jiiforc fro tirdo to time. 

Tr 	nt nt -4 be tori2ii n at o d at any t:Trae 

kin out assizninL; any reasons wti U Ji1OflLL s not i co. 

Tile appoi ntin6 aut.. ority o we:ye r re serve stAO rizi-it 

terial nate tile 	vce5 fortii7.,z1_tii • or before t 

expi rat on of tile period of noti_ ce by raakik; 0.yrient 

or a stzu equivalent to tile pay and a1io- ;anco s for 

period of une...41.red portion of notice. If however, 

vii Sae s to 	siL;n, he/ the 	I have to subidi t ijz-.11 
• or re 3.-7. L;nati on and wa7.T..t ior its acceptance by tile 

• dovt, Dut in case lie/ the does a;ay ialthout is 

acco'pt ance 	die will be t re abe d a iiav1.n4; b eon 

4 	 di ni szed frail servi 03 vith a. di squalifi cation for 

futurt a.iploy:lient under Central or 5ta'b e Go veraiient 
7 

0 • 
	TiLe offer is sub (let to the condition tl at lie/ the 

produce s before joinn z; duty a ct,;xit.:,71„..fi cat c.  of character 

frail tuoGa zetted f cor s of t 	nij or state Govt,  

froL. a 3pond ary hj st rate of ti 	rto 

cOrleUf d. 

cc L.ieaes and T 	: AOfl 	in 

„ippor of education and toenieal quai4  fiticns, 

.14)cljr-3 4j ace. and az-2,;e s-nould be -pro due d before jojnifld 

duty. If 	the is a Sdiedule ca st Trjb e or iikao- 

n "? an j 	theo 7-11 (-1 roJucu a cc,ert.I..1:1 c at to t 

o fa.; et fraa the M 	st rate o the . Ftrjct 	n rued. 



di 	 47%.; to 	S 	t.tiC 	 j.".• ,2„ 

f any, 

• 
	 de -21 7 rat 	L;;, vo n .1)r :_nfoniaticln2.1.1 rni„ thud 

by the condi dot e js :1;roved to be false or ; f 

s found to have 11- fully suppre ed any 

at eri 	; 	 ."711 	'1 J... 11 T. 	1,;.; 

rec,oval fro 	se r v:t c c; 	!Li711 CI ..!;7; 1",.. 	n 	'GO Ito 

re,  pre vi o rly 

she vri 11jV0t ,:,;( submit a di 	ccrt; f;. cate 

rojs 	5,to 

11 	i 	r appoi It01.1 }Jet; 	L( pro vi at OnU. ub j ct 
I. 

	

	

'icrcl-itara ct„ or and ante cc dent s being ver; fd by 

ce 4ztho ty•  

e/ the will have to take an oath of aLlogiarco 

to the Constitution of India as e abl4  shed by law)  

at 	he t iue o i taking up the appointent • 	 1 

1 *t 

. 
'„ SQL- who as 	tan one w'- fo 1VIr1j 

or who hay!, -IL; a sou se living iiarr5i 	n any ea e in 

ch such marriae s void by rean of it taking place 

durjnth.e .1,1,fe • t 4 rii0 of S-ill 0S,P0 	 z-.;11 be el 	bl e U.  

fo-  appo; atm kt to -serATIL4'scrve and jrovided that the 

central movernmGnt bay, if sat:7_ sficd tat therr.: are 

c7;aj. L;round for oordrjn ,r exeziipt any per Don from 

the operation of 2,--ii71. s rule. 

,Iellhe will h aye to undergo Ledical 	ination 



21 

by t 1j 	v5ij. 3ureon inuiedjae1y after hi 	r oijrig  

te j;o5t to en sure n 4' Ler fitncss for appal atia ent 

in thi_s Dei)artme rt. If howevr, heifskie.  is found 

nedicL1y unfi.t id.• ,,Vher servl„ cc s would be t ennAnated 

after the expiry of 1-,he p,eriod of one Lork-4-1. from te 

. date of comrauni cation to him df the laixtV,.inWns 

o f the Ledical Offieor;  if no appeal for a second 

medical u.x.adi nation is made by him/hor durinz; 	s period 
, or 	.;.11-,u r the ca se for se co n d Led!. c4.1. xami ati on s 

finally dee:. deo', if such an appeal is rade and accepted. 

15. '  
tie/ . 1„4 .1.:161:,xe of necords of drark;s 

et c. whenever requi re di  

16. 	iicy" the th1.L1 have to pro du ce ail the certi cat e s 

oriLinal bef3;00 11 el Sae is allowed to join duty on 

the post offered to 	her. 

If ho/ic acept.s theoffor on the toms L;i_.von above 
, hey ale.. 	coralunicato acceptance and report for duty 

to tile 7.10.1ronal 44,r Chite ct ;  IT, LucknovAI,T.I..) on or ; 

efo rc 25.5 .72. I :-.14) reply is re cc: vo d or the caadi date 

falls to report for duty by prescribed date the offer 

will be treated as CL:41::::ViLLI'D.t. 

n — 	. 
.10 	 to ct -I CoOrd)iCa 

e w 

EiSS Ve .,na 
1 

3/o .9ri 	liath ;  

nailw- • Lralla 

Copy to : 

Colony, Lu elcn.iow 	) • 

1. 	File of tile Official.  
• 

LC .""  kit 2 	'I" 	7): -• 	- 	; k&T. ;Li uck I) W 



1,14i3r, 1;,  23  Ca v:-7.1 
	r 	Lucicraoi:3  d1 not cane 

into (11  J.. 4 	fx.) I was atd taed tO 	1,..c"(1,f72 34 v4.1 Circle 

Delhi 1,:tndcir t:i..J) colt rol of ,,-1 	 plc' 	n , 	• - 	 - • 	• 

• 

taN, 
0 - - 

 

 

-7 	" 	 tri ry2 rTr 
1-11_1,11 	4.6) \,A. 1:4 4. 	 4.4.-• • 

. 	 . 
n:rTniiriTa .iiLue.4ow, 

i- ct,  t:T.orl 	ol' 1;8 2. 

rVik 	 • • • 	oficw 

rsu s 

Union. of Liaa, and 0s S. . 

0.111,10 	.• CM .10 S., 	.1.14, 

4•tf. i .:1e...itz re- 2 
••• omit 	two us um. ...to pa. re eft 

To 
.17,16i nee. r3  

Pa-2 
,,-)ak-  Tar Bilavan 
T.,Tew Dca1i4 -11 0001. 

t roui•i prol)e-,r 

Sub, 1.co uo rt for  

11111r 3  

jt 	:Li.zard.s, 7 %e.. to state ti.,•1. 

':our II1d con SI ctr ati on 

-',o....1..nc;c1 th!.. s off .4„(.,.c 	t lac: month of 

since all the staff of lay 	 `u-Aa(;x1 • 

14 	t4 



LO the }&T iVj1, Luckn.--) w, flt cad . of 1'32 al. 1712. Cr C 
t • 

U 7,1 LJCLJ2.. )  for I aL-: not g:3tting any rve from 

Cr2 rvLl Cir . 	Em 

thall be ;;;ratL:ful, 	;;our honour vc-Til look 

Into the matter and zivo Lie favour., 

Thanking you n ant-t c7t pat 0 n 

Yours faithful].;, 
gr, 	/ 

-̀ •1 

	

vcna 	ct,-, a 
Steno, 

	

Wo the Regional 	t0t ,  
Peal Lucknow. 

„ py for information to :- 

.1. ‘ The Senior il.rch:Tt 2, et-I 	11,-12 4  

2. filhe utrintencUxn; nL;i 	r 	Civil ;lir 
, 
4 	 • 

3, 	Tc Sul.) .1=j. 	ndi 	1165.2- 	; 	 Lucknow, 



r • 
D ,2 , 	and 	cnJr d to  7 ,, 	 -{" 1. 

DC:1' 	1"  
rn 

•Lt • 1.'0.;.4. C77,1ri1 	Lu r,:;c:.'%)-4. It 

1• 1 

ITT "'" T ITr" 
S,1 	1.)14 L TOUTI.7:21  OF JUDIaaTur  4: 1•1  

r•-•( 

rrl tylwa, 	tp 7 
L.) 	

/ ; 1„,a' ,4.1. 	4.1 	,a1S • 	kg 

Writ ottjTn ITLI 0,1' 1 y 2. 

hr C.  	
• • • 

T 1n  u . 3: no,. a a1d0 ticr s  0 ' 	114", 0 • 	 " 

J.11: IRS gam 	et. .1.4 

The 510 ajar 4a-  eidte et—I Coord) 
pa, 
,Twa De1.:1 1 COO 1. 

Proper oil arnica ) , 

ub j 	;- For war di rk„,: fii1 re 1)1,3 seni; at 0 dt • I • 2. 7 to 
ction .1?&T , 7crw Deihl and otors, 

-7) if 
111 

oz, en.ela 	 f 	 o f 	r roAic..- 

sji 	, I 2,7,addre7.sse d to D. G. 	) 	ct; yi 

s re. qi.,1,2 	d 	C: la ay 	 IDC fa2'W :12 CI to 	„ 

aij l 	j'01, 5. 	u, E.,o ci iJG-11.01 

1 7,  7y 
''••• 	 • 

your E.; faitii fully 

SW- 1.Z.75 
s. 7bia 	) 

J! 
OdO  tlic cioiL rcjj- 
tct,iTL1,1 ckno 

True ea,..;/  



• 

.1. 0 

r al , 

kilT;  
;74C4-11 DC:1114-110001. 

i;f:01)Q1' 	i 	11C1 j • 

uhcct q Ft for t ran 5fer of 	rat:1 
cent 1'01 frou SciT 0-1 Ir:*!.. 	Cr1o, 1'7 	Deaji; 
to Cavil 31,rcle, Luck t, 

• 

Kindly rc  r to y r 	ent ation dt 22. 2, 7z.1 

copy e crilo d for reacV reference ) forwarded o your 	• 

off 77 cu by 	t3einor 	cb -I k  v00.0(1) 

VIAL;,  L; 	S of2jc letter 24)/ 048-5 2 It. 	r'Pt 

itne above F,J.5_ rei  re ,sen'L;dtjn, I iad rc quo ste d 

our "0.:101ex 	 an: calt,u .to put Liu under tiLe 

t4.a.11.•a: St r at IV e Control of LT 3i i 3ircl 

r Line 1) 	 t."., 	j23efL0r4 t f./ Ct C. 	"$:)71:1!C t±11 d1 /4-4:C4 e 	I& ad. 

not re ce-..!.."fired any re:lay f-re.L.i your 

In 1;1_1d s co 	cti 	2 T. 	‘1.1 	Ct.: 'IL. d a0.12.1 :.;L.; 41t4.1%., • 

:T. 	• 04;4.k 4,4 	24)/l 367 dc 	3, 7 8 , 1.°2 	c 	,,diur 

te ct tCoord), ka,T, 	jij, ja.foruirk,LO ti.at 

4,s 110 Vcteal'ic.-/-  of Steno, at pre 	under iO 1LT 

vf,1 Cirelo, Lucknow. it 4  s an :7 rreievant reply in lay 

cauc4: I J- ad `iii)ti requutud for 	sfer in 

tine t&T Ci 1/..4  1 C1 r e 	u cianouLu 	rogue ft %I. for 

rc, 	r.-Se r of .;,-.11:1 	st rat 71. ye 	t 	 ad' '31 v41 05 rcle 

o I-Ler GivIl Ci'cj , Luck-low, under 	se 

:Leal 	ris±Lctjon, t 	Cffj ce of i.LeLa on 

t Ct 2 	C,,:r, L 	rip 	aUriccnn, 

I /do & iuliy "lac:1u°. 	'your honour to 10 nay 



1.,Q,A71 flt • 	• n 
'41 

"I • • •,* 
141 	.1. 1:J.0 nt n d fl Eninoer,  

')6 

look into tie iattCr dad 

al:15.111 r at lye control of 

arr aR; to jtt';';' under tile 

Ea 	 ck now 

for b e 	s of fay minio ty 	c. a I ai not 

Letti.ng due '0011021,Jc sUy be4nL-7. att c,steiied 

of'fioo. 

4.4 

07,4„1 - r7( 1  
-• 

s. V313 
„ 
0/0 tLie neL;:i.Onal • -2 iiI 
t ct£&T, Lucicio. 

1 • 	 94.;  11-T r 	•c;.1  4 't ct 	d ) 	, 	e 	ti for 

nfo ri-aat L.) n 	r.t . 	Sjcttor ricrr d a)) o 

Tile. !lupe nt ending E ineer, F&T 431 

et.). 

C1.1. 
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Ir 1-, 	 ell IT1 	 r'. r( • 71 I rt I, 1 /4.4 4 	411 Lu 	 tt.1/4  1/4. 1 /4  

e.r fP TT NG 	L UCK IT 0; 

4.4 •••••• 

T,;r4t ?etjt jo  0 • 

Vecna :hat la 

  

• • 

su s 

Union of ndl a and otijers 

1ne XU. na>."  4 

• 

• • 	1/4^' 	
r 	• 

  

1.41, ote 

 

   

r.:.„'b.eDircetor Goneral 
r„.9E 9u 

; 
-1 1 00C1 

-4. - PLC quc nt for t 	sfc r of .';;;-_L-ti 	st rat-7 	QCY at,  rOY 
1.:1,7C.t1 r  &T c vJ_ 	jDclhi 	Pe;LT C! 	;Luckrr.)T.q. 

" t r 
dt . 	. 	7,„v •  

g d 	ub rciuit rer.rt ridcr 

t) 	. 41., • ,)•4:1 r 

Thath due re 	„ 	 L4i)i..., ro a cii nz; your 

qou.r directly for the 	ovc 	d a. no for 

a,sa,ns 	.‘r•:;n• 

L rl bt;en 	 aV'e 

d 	 2;7.7. 	 rozard frTi 

a dvance coy of Ly 1 c;:tt, c r d. 22. 2. 78 

for 	r 011011r t. kind att 

7  reclue st your 14onour to kindly send ucoi)Lr 

11 	 t "..)1,1r 	u,3  if co, • 	- -LA, 	• , • 

0nc0 rk;ain, I rcque n1; to kIndly look into this 
easepc r sonally and sattle thiL; ease at your oarli st 
convcn! cnce I  A) titat ILiay ,L;et tile justice. 

Than1c.:7.114; you in 	itj CjUtj)fl, 

-:-Zaurf..1 ,t7d, n re 
1./- 	211 

V3enci 

- 4 	 . / 	44 L; 
n  

I 	1 E! L.; 
 i'L'a itakanand 

Luekno 226001 

t 

rely 
-• 3. "ILd 



It is st ate d 	it one kd1;. a is 

U %AL, I .1, ave not roceved any curaiuni ci:.t1, On froL your 

ofIj .  e eI 

U en passed, 

Cop to ;- 
1 •  rri,o Dranch 

zet t ed. ELI ido.; 
hl ay refer 

_was request*. 

• 
-7 111,711 173141:: iL 	Uri.T OF 	WUP1.17,7, 

 

Writ 0:  1 •  io 

et:t t 0 ne r • • 

Uni o*...1 

froi 

* • • 	40'ij 	art!. C: 

0.0411.41M MOWIP0400....., 

Zie Director 'General 	. 
OE 	ctio n ; 

1‘11314 	eli15.."1  10001 	T•i-  • • ) 

ub j e ct 	e que for t nfer of dun t rat ive control 
iron P&T 	3  :TOW Dol 	to  &.:T2 	vi ,Luckro 

letter dt ; 22.2. 78 and sub se que 	rem; flaw s 
- 1.2,791  24.3.79 )  30.5.79• . 

;atii duo rec;ard s;  I tiO f011 	rk; for your 

nour s kind con si de ratio n n.cessary action 

Tat I ad submitted a • repro serYL; at 0 n on (It, 

22, 2.78 x'eardj1i6 tile above iiient; toned sub j ct . Tirce 

Sa 	qucint rjadC r5 iaVO ai 	0 C.'. n st2nt to ouroffice 

on dt•  1 L:LIAu 

It 1, s reque ed that you ia ay ki nay look 1to tho 

atter and de ci jon nay ki adly be co1iunicated c

ril

, 

anki :yrou 

yours 	th full 

Vc.len a 13ii c_tti a ) 
te 110,  

o/o ,T.Ze. L.;:torial rch1.tect ; i T,LucknDw 

secretary, 	n di. a I- LT 3'77. vi t„li it 17.0n- 
s Union, Cr clE5. Offi, ce 2ra.n I L u ckno 
ar11.{-,r ,letter 	 erein lie 

0,  take 	b.etion in tn.e. Latter. 

d. 	'10,-,..xL a 
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IN T-IE HONI.BLE 	f3O1.TRT OF JUDicATURE 	
. • 

SITTING T LUr5:1'0:1, 

Writ Petition No. 	of 1y8 2. 

Er s, 'Tee na Bliatia 	
• • • 
	Petitioner 

Vertu s 

Union of India and .others 	
• • • 
	Opi:-partie s. 

Annexure- 6 
1.1wtoodeet e0.00,1O 

IN DTZ 'POSTS & TELEGILWiil DEPiiITIZNT 
RcLITEcT13744, WING) 

6th 	.00r, 20 Athoka Road, 
New Delhi. 

24)/3675 
	

Dated the 13,,79  
To 

The Re.ional Arch:ttect, 
Post & Telozraphs, 
Lucknow. 

Sub; Reque Eft for transfer of admin.; strative control 
from P&T Civil, New Delh4  to P&T C3;v4 1, Lucknow. 

Ref; Your endorsement No, ci. k 1) ea )Lii3O/ 144 2 dt 4..79 
on the application dt. 4.8.79 of !tit • Veena 
i3hatia, Stenos  

Thai r repro rttjcn s from 4 nay!, du s on the 

subjects vach as above are not entertained. The e.Iz,..stini; 
vstem is for actaini strati ye convenience. 

The off-; e:als s.-lould refrain from submi ssion of 

such rei,resentations. 	• V,sena Ditia, Steno of your 

office me;," be informed accordirk;ly. 

Sd. jp Garg 
for Seni:ir iirdlitect-ICoord) PecT 

New Delhi., 
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IN THE HONIDLE iiTCL COURT OF ‘TnICZY.117, 

SITTING ,i(iT LUCKITOw. 

Writ 

 

1et4tion, T , 	of 1 	2. 

4106114 
, 

s, Veena anat la 	
• • • 
	Petitioner 

Ver7us 

Union of. India .and 	
• • • 	 4.. 	4 (,-; 

Mr a** ••• 	 ** 

4;innexure-7 

ko.31.b 	ritiLE 	S 031' ZZ:177"2 yrs., rT,Trir.Tr.77arT- 

k) 	 80-82 - . 
r- 

To 

4. 	rk 
''°1".  • 0  •0  •OU 

TN, 

u.-:ertntend1-1..r, Ercineer, 
PecT Civil Circle .)  
Lucknow, 

	

Sub; Fomation of new PSer 	1litectural unit i.n Pea 
Civil Wine., 54; ren6ti.. of I-Iinistc-rl_z,u, 
'DI pod-,s, 

rA A • 

	

i'lcase *x%,-fc..ir to ;our 	 10)/86/1E1 

21 32 datod 6.80 addressed t 

fld ' 

• 

fl cat; 	 t 	1,TeviDoUL ;t1C - 

* 	1% 1/77- ,71j4t; 

(SG  

_ , 

_ 

'dci.;endQnt Civi Circle ;el: all remain 

under te co-c.wdination control of tl.at circle. Necessary 

action to adjust tie staff under tne coordinztion control 

of your circle .01.4 tnercfore please be taken d; your end, 
Encl.; une, 	 9d. I-1.5,Jain 

Enineer 
Pell  Civil Circle, New Delhi, 

C9E) ;  New Delhi for infornation 
New Delhi-for information ,:longwi-

er,New Delhi letter No,1G-91/77-CSE 

Copy_ to ;- 
1, Tile DGF&T‘ 
2. S.I.I .%Far) 
a copy Of 1.31' 

- 	 ( ) • • • 
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TilE liGT IDLE liTGE COURT' oF JUDICATUREA'.1! 41,1,„LABAD 

SITTING 	LUCKN 

Writ I-el:AD-ion N. 	of 1 y82, 

"...rs, Veena Data 	 ••• 	Peti tioner 

jJ 

Versus 

Union of India and others 

..... 	01* ••• ors 

4yme:4urs-a 

• • Opp- p art e S. 

      

INZIF 	T, 

Office' of' tile Senior Arciiito ct -I Coord. ) 
6th floor, 20--.5i10.k.- 3, Road, 

New De1hi-1 1,0001 . 

Ho 	Cat A)/ t 3 W 347 
	

Dt 1 31/11/ 

To 

The Rezional Archit,ct 
Lucknow, 

The Rezional stt. rci2itcct,  
..tab al a.„ 

Subject:- Seniority List of Stenozraphers. 

copy of the seniority list received 

from the 1.3, Fed Civil C1re,New Delhi Le in 

respect of stenozrapher s is enclo sed for information of 

the staff workini; 4 n your office. 

Enc.; ,:03 above. Sd. 

for Senior ..rd_itecf-ItCoord);  

New be1141. 
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THE flow:LE-FaLt. ,COLIT OF JIIDIC4TUR7 

sITTING 	L":1"0" 44. 

*ilrit Petition No, 	of 1982. 

iirs, Veena Dhatia 	 ••• 	Peti, tioner 

Ver su s 

Union of India and others 	 • • Opp-parties. 

4innaxure-Y 
.... ••• .. woo 

IN  DI 	 POSTS eL. 	DEpTT,, 
k 	II TE CTUR4:41, 

No. CA(41 (3)/6384 
	

DI-  11 •)•0,.... 
h, 

ix chit e ct 
P&T, Luckn.ow. 

Sub 	Issue of senIority l.st, of Steno s• Gr. III, 

reference i s invited to your office endorsement 

n 	.g4 	) Steno/10141 dt . 12.2.82, forwardi 116 the 

application of Lin:4e  veena Eiiatia StLIno on the above • 

noted subject, 

In this connection, it is intimated that the 

cla ss-III iminjterjal staff vprkinz n your offi, 

Lucknow is under the coordination .Circle, Lucknow„ 

such, the case of seniority l 	of Stenos Gr.III 

may be taken up With the S.3, P&T Civil Circle, Lucknow. 

For Senior ...a^ ii.tect-I(Coord), 

New 



OT OF J LOT c ATLTE T430 

"7.•'i"l'ING T LUcKNOti. 

Wrtt i'etitrIon No. 	of 1 2. 

ii rc,. VC: • - na .ahat-t a , 	 , 	Petlt-7er 

Ver7us 

Union ofI±aand ot 'her s 	• • • • OpI-parti€3.  

4nnexure-1 0 
Is me,  eri• foo 	 ore woe 	Os* nu* MN 

DrIT l'USTS & TELZCzil&iiS D3i'40.131:ENT 

tCIVIL vitirm). 

Nc. 1156)&T ND/8569-73 
r^ 

J. 0 

The Superintend-IN;EnjncT. r, 
I-44% Civil Circle, 
Lucknow. 

sub; Departuental test for Stenoz;raphers at tile speed 
of 1 00/1 20 w.p.m. for grant of one or two advance 
increinontr— Case of Stat. Veena J31Aata, Steno in 
the 0/0 t'ir Cia it C et ) 	Lucknow. 

Ref.; Your letter No. 114)13iT-LK0/4748 dt. „r1,82 
dt. 1 7.7.8 2. 

policy decision has airady been circulated 

by DG, keer, New Delhi., vde t lc:Jr letter No. 1 O 1,'77_  
CE • dat; od4,1  '8(), that for the rainle,eri.al staff 

attached to El() ctri cal •Divisions c..md 	chito ct s Officcs  

...ocated within the jur174...ct1on of a Civil Circle, 

thatCvjl Circle thall be the co- °nil nat in,6,  authority. 

In view of above, the co-ordinat-ton control in 

,espect of it Veenu. Lhatia, Steno, attadied to the 

:'•ioffice of the .Ar.-:hitect, 	Lucknow)  falls within 
your JU1 sdjc;i'si, The tc.. St papers et c. of the official 
for the test conducted by your Ojc0 for '-c,;;rz.v.-.t ,c,12 



advance increments on acqu;rin6 hizher speed received 

with your letter under reference are returned herewith 

for record ;n your office, 

s above. 

Superintend-inLf, FinEineer 
1'&2 Civil Circle, 
New Delhi. 

Copy t., ;... 

The Director General P&T cSE ) New Delhi 

The Sr. 4iir Ciatte Ct -I i,f12 ) Coo rd. New Delhi. 
, 

The Architect afr&T), Lucknow, 

SUpERVT:r DING ENGINEER, 

k v j.  
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IN ThE C ,BLE 	coml.  OF JUDICATUTE 

SITTING ig LUCKNOW. 

Writ k'otjtjon No, 	.of 1982. 

Veena Ehatia. 

Ver sus 

Union of India and o tilers 

tirtne xure-1 1 
*W. NO 	 4Va 	Inn• 	AF. 4,0 1:9! 

• • 

• • 

Petitioner 

Opp-parties. 

IMT. 	FOSTS 47D TELEC.aii;;,:19DEIENT 
.CiV11 alk;ineci 2,-; n6 T,,1-7, -11,6) 	, 

No, 1 k i)S0/1B.11,T-Lli,"0/ 2940 	Dated ioust 19th, 1980 
rp 
A 0 

Tile Super; ntendinz; Erkineer, 
k&T CivilCi role, Yew Delhi. 

Formation 
subject 	ig4;i4ai,tet.4.4914 of new Fa Arch-ltectural unit 4 n 

Civilst nzth of 	ste al group 
.1 c,! & 	posts.  

11., ;f:- Your letter No, 1 136 )/ SEPUND/ 7980- 8-  2 dated 
. 8.8.80. 

OW OW 02. OW MO 

oicoording to your letter the ministerial staff of 

the ,i'‘,..-Ohitectural unit at Lucknow daould stand merged 

with 'ministerial staff of Civil Circle, Lucknow. Obvi- 

- .ousl-J., the staff of the 4roh4tectural unit at Luoknow 

has to Li ven its due F.eniority. 

Firstly, it i  s not clear whether staff of a 

t- -,: -.ticular unit, if it was earlier with soInc other 

1.,zrit will z;et tragsferred to a coordi'natini; unit whIch 

s alreacly function.inz in the zone, It further' needs 

confi ction whether the staff of architectural 

unit qiich was so far merged wIth the staff of D;lhi 

Circle coordination zone, will i;et transferred and 

merzcd 1,i-th the courdination unit of Civil Circle, 
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Lucknni7, Tj 5  cl ari fi cat on/ confin:1 at on daoul d b 	ven 
by th(.; 17- &;(1,1  Directorate beinz,,.  a 	decision. SecondLy 

if this is so that mjnjterl 	ff of R.it. Lko is 

to be merged wIth the staff of Lueknow Circle, it will 

create many complications. For exanple, f the steno 

attached with the Architect, Lko, is merL,ed with tide 

staff of Lucknow Circic, ItLlay cause demotion of one 

Steno and ret re n 61.22 nt of one Steno, also so far there 

.aas been no fon1.al proposal fro ..1 the S.A.-I. in reToct 

of merger of spee.'f-tc 	stiper 	ui_th Lucknow 

Circle and thus the implication of the save could be 

exaained in demi. 

Therefore )  the -I me can not be settled so easily 

as yn u a.ve felt, The tholc issue needs a careful 

consideration and a formal prop s frou the 

the iulicationof w:..ich can be examined)  is to be 
4 sSUC It ve 11 thus be de at rabl e t 	may c.plajn  

ti10difjculty jil rota; nirg.; .the mjn stor:I.staff ,of 

Lueknow 	to ctural Ufljt on the strenz,th of Delhi Coor- 

dination Circle to the DG l'&2 and Senior ii,xchitect. It 

be for the S.j t frail e the ;;;roposal, and take-

up this matter of merger. It Is re.itc,,ra.ted that jfl the 

absence of foriaal proposal jt s impli cation cannot be 

Id. U.N. rjvatava 
Snpori ntenni; En1L.,4 neer 
I' 62 C4 vi 1 Circle,Luekno,  

. The D. G. P&T1 /4  c,‘SE Se ct4 on) ;New Delhi for infonuation, 

2. ihe SQnior 	 SanehErr 13haman,1lew Delhi, 

Sd, UN, Srivasta'va 
i?8,-2, Civil Circle, Lko, 
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44,!. C.0 	 ‘1,14t.U) 101 4,3: t-N,PriP.,.1.0n in 1, 

el O f  Lucnw  is COn si dere 	tho f-.21lov,int; Aar:At, 
p,Lit 

fif 
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0 

al • 1 ..„.• 

ochflcal 	cation. 

t 	jraj.hc r s, 110 

Lay a so cause a z; rc at 

create jblo. for c 

in Civil Circle, Luckno 7,4 and it 

deal of frustration anion z; 

That the Steno, to Arc-1,4 t ot C.,1zo) 	fldef., tol:or 

39 	-1' 

11.1-IE JON' LE iIi coura OF 	ar.u.77 I fl 	
.1•- 

s'ITTVG ;.Le LLICKNi,174. 

jrjt Pet iti on No, 	of.  1982, 

s, 	Veena Lliat ia 	 • • • 
	eti.t i n or 

V'sr su 3 

U 11'1 b. of India and others 	•s0 	Opp- arti e S. 

,Innexur;J-1 2 

Dated.  1 4,10.80. 

To 

To Director no ral 
po 	& Telegraph s)  

Ca.3 so CtiOn) 2  
Llow Oolhi 

s 	e et 	sorption of Steno, to z,Vs62.i..t:17, Lizo ) 
n iv11 Circo, now. 

gir 

, 	 ri4v 	7  for' 	vz, St e .,-4%.;rapho 	 ',J.,. %,..6 ; - 	 "r  

F,oniority,  , after the is a.) mrbcd 



finally, over t,-;.o re: who are already wrkjn 

in th unit. 

2. 	That if hea.' ca for seniority in CtTvil Circle, 

Lko•  is alowed, as we caculate,tfas ircause 

demotion of one Steno, and retrenchment of another. 

Now,. that when ntauber of vacanees of Sten%;r4hers 

are OxjStjn jIl .New Delhi and one Chief iirchitect 

Office has also recently been created lozicall'y the. 

Steno. to 41rchitect(L.ko.) should be absorbed in 

new parent unit. Her seniority is even . b(15.11,6"r 

mantaineci in Z.: (Coordination) New Delhi. 

'It is, therefore, most h7z-ibly preyed that 

our case may please be considered in the iLLht 

of above stated facts so that me ari; not lAit on 

the path of frustration without 	Lipp ropri at LI,  

cause. Ile shell prey your lok„revitLr. 

With profound rezardsx  

Yours SIncerely, 

dj 
(K,K e ji:,,ztt).,1(. to SE(Lko)4 
,• • - 

St eno to LE (E ) 
Lke. 

to 33 (C) 
L1co. 

OUrindar 

to 17:3  

Copy in advance to  • 

The ai4 of Eng;:t...netar (Civil), 	8c T: 
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t 

O'  !3L ...IQ' COURT OF JUDIC.4.TuRS 

SITTVG ,4j LUCKNOW, 

1.3TITION NO. 	OF 1982. 

Veena. E-1 at ;La 	 Fotitiontar 

Versus 

Union of India and others - 

taw 	•••• ra• est .r 	m.• 

„4,1ane.xvre-1; 

To 

The Director Generc.Z., 
C$E Sections  ., 
leer Diroctoratel;  
Naw 

(Thro.t.x;11 fro-i;er rianr.i.a)„ 

flub 	ach:aerit cf Ijtrj'st aff of Vr CivJ. r.‘,4 t4ci , Deiii; to  ji&T 	 Zucknovq.)  -in th ;Ica 
1973. 

• 

...„ t ._**&S 	flcio .S 	.72 2:s4 a.".41 

said siEbjc,,-„t -to t 	.hc.; 
-2,::110d by re.:11.1...:3.er7 on it, 

17. ell ) 

1-2-79, 2_79,3Q..579 

4-8-79 ald 	Mt, I iave not  rcvd 

reply froza your Office till dtu in ra%%-act of my cape, 
2. 	Tilc.1 St.:Thor " 	

N OW D3.1111 ) 

vide his latter no. Cii.-11)/37-'- 11 (it ,4  1 7-1 2-80 

z;',,thiressed to tho Suparintendinc 	i'ecT Civil 
C4  ream, Lucknora iis I OTi cd thut rain4 or-1 	st ‘Iff 

achiten.Qt r&T )  Lucknow has been taccI o 



44, n 
I4.1 

VI 
"'""' 

4r, 

?( 

N.. clay/ 

c: 
Qz1Pti 

"itiassizer,' 

circle, and dotels of service in the i.:rcscribed 

profertaa, in respect of tile' ministri al st af of414architeet 

Lucknow, wcre TiLso sent therewith . ThI s \letter 

of Senior 4.'4rchitect-I‘Coord). PS-2, Now Delhi, was 

written in' accordjice with your :Letter dt. 4-11 -80, 
al.  rt atcd in the letter above. '3till )  the Pa.:7 Cvj1 Circle 

Lue.c.nowm did not 	any action into tho matter, 

- 3 	It en I asked ;4 psition of seniority af 4 n the 

seniori%) list of Steno. Cr. 171, from the lenior 
oCorIrd). 	Nov: DCLii • I 1/1/ ,US iniOnned 

by hir office vide no. C)1 (3).J34 dt. 
. 	et 

that since class-III tainisterial staff of ttrenitee, 

kET, Lacknew, is 	Coordination Circle, Luckncw, 

Seniority case may be taken 	with the Ped Clvii Cirkle 

Lucknow, 

Now, I 	not being Infoned by the Per ST VII 

rC10)  Lucknow, about the 1.:o..tion of .zay mniority In 

the PecT Clvi Circle, Lucknow, in the d)seace of w el. 

4. 	in the year 1 9731  T'ihen P&T 	 Luckrows: 

reit:0 into orizLin„ all the staff under the 5trength of 

1%Z.;-2. Civil Circle, New 	workirg In the UP region, 

been taken into the strzrith of 	 Circle,  

Luck, automatically, I era sorry.  to state that I aa 

not aware- of the dranStance under wii.j I was pot taken 

into the &.rength of l&T Civil Circle, Lucknow, I aa 

working asSteno-Gr.III„ in the 4iirci-Otect, PO, Lucknow 
office)  since MEw-  1972, Tiii s act of tile -Dept% ± s 

contrary to the above action, 

aa sufferjn. a lot of trouble. 
t4 



• 

- 43 - 

I 1:14 kindly be info Med by your honour' s office 

under that Ru3ik;3  I was not rakon into the .stmngth 

of ker2 Civil Circle, Lucknow. In this respect, I had 

already rogue .1ted your, honour' s of2oe several times, 

but I have not xvccived any reply till date. 

'104, 
	 It i s once a6ain requested that I may kindly be 

4  nforned. by yflu2,-- offi co at an early date, to avoid 

further undue harament and alSo to iL;et cl.,,a.ranco from 

the Deptt, to proccod for local advtez. 

Tiiankinz; you in anticipation. 

End ; Onci. 	 YoTrs faithfully)  • 

Letter cit. 22.2.78) 
	

Veona Latia 

Iteno 
0/0 tho iirehitect ;P&T,Lusknow, 

Copy pr infoination to :- 

The Director General 
in advance, 

The Senior 	 k&T, N Delhi • 

3, The Architect, IIT, Luoknow. 

-0117 Section), k&T, New Delhi 

Dnatia. 

23.4,2. 



Ae\z 

IN ziE iloNfBLE kiiQl COURT OF JWICATU 	T ALLAIALio 
.,„ 

SITTING a LUCii- NOW• 

Writ Petition No. 	of 1982. 

Veena 13hatia 	 • • • 	Petitioner 

Versus 

Union of India and others 	•• • 	Opp-parties, 

Annexure- 1 4 
Vat •11111 pm pie UP 	 sr* 00111 asa ale =Or Isni 

2:NZ 4-41 FOT & TELE GRaPh- 5 DEEZZIENT 
.CIVIL WING ).. 

No. 1 156)SEPtir ND/1 2226-32 	'D-cfrc-.-,  

To 

The Suporintor din6 fl -!floc 
& T Civil Circle, 

Lucknow.  

511b ' Sen;or;t;" of TS, tenoraphrs: 	se of 
Vna Bhtia, Steno is the oi'fiect of ..?,,,-cliitoct 

Lucknow. 

Please refer to thi's off; ea letter No. 1 k 156) 
I- 

,LTND/ 85 C)9- 73 dat cd 6,8.82 in vihich your z;,t,tent.4 on 

wa 5 inv;ted to thcoljcy deei F.!' on of the DG 

circulated vide lettea.- No. 13.---1/77-35E tJ 

The case of virs. Vena Bh at 4a Tc cr.0 e Steno- 

12;rapiler has ,*--kin been exaained t leA;th, The fo,cts of 

the case are that on creation of the Civil 

Luckr1) w ddrinz 	.47,, 1972 Otjflg vezie duly cz.:.113 d 

for by the Sui4rintending Eitinc:r, PUT Civil Circle, 

New Delhi vide letter No. I k 1 21) SEkreot ND/ 21 591 -98 

dated 22,11,72, A11b containing the naue s o f tho se 

officias who had opted for Lucknow Circle either 



, 

or on a 	hr post as 

and salt to 8uporjnteni 	rzL, 	 vi 1 Circle;  

Luckno w vi de, th s office letter No, 1121 ) "Ei4C1,11.ND/57` 

thted 10.4.73. It i 	en that cui off-1  dal :rola ti.e 

office of Rcgjona rcijtcct 	Lucknow had duly opted 

for the newly cre,tted Lucknow CirciG, It is, therefore, 

clear thrI Dirs. Veena Lhat4 a then 	iTec:na Dahl].) 

did not opt for Lucknow Circle in full knowledze of 

the fact that. sudi options had been duly called for. 

Hrs. Vecna Dhatia accordily continued to ranain on 

the strarth of the Civil circle, Neti.7 Delhi and her nwie- 

was shown at 	,1781;0 	of the seniority list of Steno- 

grak,her s under north Zone as on 1.1.77 circulated vide 
thIs o 	ce No. 1 175 ) SE?&TND/ 1 2019- 35 dated 10.8. 1977. 

Tn, Vti II f t!45 position, lirs, Vbena D]..at4a 

ontynue* to be on the strenk-,th of Delhi Ci via Circle 

and orders tnisferrini; her from Lucknow to the 

Urj sdiction of Superintencb.  Engineer0) Delhi are 

jrt I ied separately. 

Sd.4'46arwal 

SuperintendIng Engineer, FecT 
Civil Circle, New Delhi, 

 

 

 

 

Peer(CSE Section), New .Deelhi. 

The Sr. ,iirchitect-T. Fa-,T Coordination,New Delhi, 

The Archit.:::;c1:.&T Lucknr)IN, Mrs, Veena Dhatia, 
Stene may please be suitably inforie de  

No, 1 Ai ri'5)/1 136)/11 21). 

S.K.4garwel 
S4e,rintondinz Erki;4 nee r. 

P
i 
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IMO 

0 

TN THE I 	BLE jrcI: COURT OF JUDT.CTITE 

	

SITTING 	iloy,11' 

rjt et -It 	o 	 2*  

• 	
Se• 
	 „ 	Fet4  t tier 

Ver 

Um on of Inca and °tile rs 	• • • 	Opi)-1,c1rtia s• 

a. eau 00 00.0 

idinoxu7.e- 15 

py of letter I'To. 10-Y 1/77-CnE dated 2>.4.o received 

frau..  E -1 neerOffjer •-•;1...vi ) -I , 0ffc of the D.C.T 

7"‘T 	D6litl a dir •d ukcrjntc idjr Erjnu r0  

Cjvjl .744 r 	, 	a ie 11) ad and eol);.,' to 0 .70e, 4.771'. . 

	

vv. 	Maa atna ram 

Sub ; 	Clar4 fi cation re;ardl.nL; acia",  .11-! st rat !..ve 
for El o ct 11, cal 	sion z7-t.; at i ono d at i;jime dab a d 
and .i.rcio.71  te ct Office,Zoricic,, d&ari. 

400. aial .0 

ff 01.:;, .57, .i.00ated 1/4 	 r.,4,'A on of 	CV  11 

Cd re:Le o  do sl.Lnote d r3 independent Circle vj10 ths 

1-   Directoratie 	N,.u1/77 - o. • 	y date d 

Cvjj C4  r e 41E11.1 be the co- on:14, nat4 nz; with° rity 

fo r t.e jou ri.;c1 se of re era",  tra e nt , rpm°, 	r „ • 

Is furLor ci - 7 	d 	2 e.dc1:7i.„.2.0n.3., 

ot5 of U 	Di v4 d.on 	 ble for a 

ocatjon irc 	a1j be av ibl to ()nal r 
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P`11  0"44 	our • 	rs • .1 V4 1 	
4.1
(1 * 	-{ 

• 

r OL-1. 	V1A, 

ki V a 

Civil 

0,44  r cie  
0  •I 

4 v) 7 7 

T •1 	317711  

Thjs3lco '14  0 S cf our off -7 cc 1 t t r 

1 ,c) 	 41 , date ct 1  

"Me-- 

7 7 r 	4̂ ", 	. 

4,  • 



...L.  J. 	t 
4,6 - 

• 

71.4. -1  • 

. 	_ 
r 1e 	* 

— 

(4,1 	-.4. .sarletiond VjJ D. 

***tit** 

1 

1,7 " 	; V1 ell-  V n 

LT 117 vJ O1reiz, ...ALL. L., • 

r7 
I • Li • 

, 
":• 

• • 

• • 

a • 

, 

1 	 ‘,4 
7 • t:.)  • 0  • 

/1,7)UI  

1 2. 7.5 . r7 	 It 

Of ff, CC: to 	a eL  

C:;:eclet, Lko, 

C:1„v4.1 3n1  jellra dun „ 

Oat o con — 
2.L...4 .z.1) 1-4 	motion.  

1. 4.79 
79 

• 

1, • 

1. 	• 

`-/ 

illes11°  

3„ G. i'LT, 	 09F, 	tion 1/ 80 7$174.. cit. 

f.f4 	con cornd. 

L,rdcr 
1761_ r)  .Dohra dun, 

r.t • 



• 

• 

— 
	 2,1 	

* • • 

cif 	a 	°tic, 	
0 0 0 

Mi• 	*NW CM' 11. 110* 	 ,r} 

T:7 DT. ,:i\T i'05"11 	 :EU rj; 
" 
	

7.1.116.2.,.11"r; 116 	6) 
et • 

	

NO • 1 \ 236 ) nEFUND/' 101 Z's0- 	 t 	I, 	rt- tt, 
4. 	-v • 	• OU 

Director Gcncral 
&T 	) 
4-4.2 Ls4,1h 1_4  

Foriaat ion of nevi I; LT 1\1'6.1:Ito aural unit 
73-1,,...-ig-Sti---engt11.. f i:jijstcr5. al. group I 74! & ID! 

A 	 A A 

••••:" 	1 - V5r" 	,••••••t 	 • 	r t • ••• 	 • •-• • 	 r 	ekT 	v41r"..1r,..1r,  

	

tt 	To 1 )O/I:at &I 	 . 

	

addrc sse d t' 	o 	co and a oc,4;:,,  en do rr:-.12 d t j Or. 

Ot 	tjTOd aL vc 5  

t :Lc erz; or of ijterj  

	

.0: the 	jnal .ifir 	C et 4, 14 11 CICrIO 1'41 withtil at of 

.31 T 	C,'1 rcle „ u ciznoI,11114v 1;1 c a se be taj.n 5fi the 

	

.1iti of clarifi cation s jud, 	your letter 7o. 10-9 

	

77- CsI3 sated, 	4.1980. 

Sd, Lisle Jain 
Superintending Eruinc.:er 
P&X Cvi1 C,1 rele, New Delhi. 

I 
Art. ttucknow B6rictI,  

taUCKNOW 	0 
1 

) Coo rd. :New 

de  4 Mi._ 	e 

Sunnn Engineer 1:17`f Civil c4 rcie ,Lucknow 
for iflfoujon.. w.r.t, hi-s- letter quoted above,  
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I;rit ket-Ttion 17,0. 

 

  

Try. Form No. 385 
RECEIPT F' 

(For 

a 	 • • • 
	 et-.tioner 

Verous 

and others 

One es• OM Pa MO S. 

• • 
• • 	•. .1.4^ 

kol) 

.1,irs. VeGna Liatu,
144 CC,  

i'...1L;f,J 	aJou, 	„)) 

of 9ri 	. L1ata, rdnt. 	9 "I/ 
	

ar)  

Lucknovi, do hereby soielaniy affim and state on oath 

as under 

That the- deponent is the petitioner in the 

abovo noted c.'iso and, as such, s 	c0 /IVO r sant 

with the facts deposed to hereunder. 

4 • 	That ti,e deponent 	•has road the contents 1: 

the writ petition and has fully understood tie. 

	

3. 	That the contLnts of - parazraphS 1 to 28 except 

the bracketed jortic.ns of the writ petition are true, 

	

t,.) 
	own knowledz;e of the deponent and those of 

Urackdted portions are bell eyed to be trues 



Novo  )0 A* Doponent 

I 1 dent!..fy the above flaod dei,onent 

wiz) as sl...Lned beforeLie. 

9oieiryaffiriiled bel'or,..; hie 

at t' 	5 u oil; oil  by Sri 	r so  (14L.c,k.1, 0,_ 

a 

loN 

Ume 

1i LL ce ,iinatoLuros 1 to 17 to tile writ 

ct 	eerti,fied to be true copies of t.,.cir ricIs, 

'Deponent . 

Vorifl cation 
-r 
.1; ti above ;galled deponent do verify-  that 

tit. contcf paraz;raph s 1 to I+  of t s affidavit 
are trLit: to lay own kno-uledLe. 1.4 7,0 	of it s false 

,and n.othl.nz;oriias becn concedLed)  o licap 

Gode  

)at ed 	-know ; 

the de po nunt io is denfied  

C'?N%w--Ni'4•-" 
tr1i'k o rj  

,:,•‘dvoeae, .11 4i COUrt , llaiabad. 

T aVC at1ftod Llyself by ex.aainil\-.; ti',4e deponent 

till, the under St,  ands tilenten.:.7oftirI.s 

ave LC fl rea:1 over and ex-pli.-iinod bY uc, 

A coCrIAMerallO, • 
High Court, (Lucknow Bock) 

VW") 

.Ct 

ems ..... 



;fierAi (P4.  
%R "TiTff RetITTR‘i7t- 

4Tt 551711TT;  2/7  
4, TT RWTRff911:11 

SA4t - W11*-z;•Z 

1/44  • YO 	AiCA—AcV 	

4T,P,1 (gd) 

C 
	 471114 	

• Sifirt [9 .141 

o. ET711 	t Z.  

31:17 "kK4 EWIT %FA 5Sii 	%it 
ggi4Z 

	 l*zr 
4T19' 

"VRT Er.0 fi"-kW w fT [7< 4.M] VaT 

k9T 	T,.,411.1 44419 ;Cqz1 zi VAT 53:;z1 
44R MT it N ;IT4et 4 4.1qii\tt 4 STRR.)9T 	zET W.RT 

T1T17 	TIT ilzfi 	UTIft. 	ft;41 
741 	 1,;z$T Vi,9 47( T 	cTFt4A1R 
TT MIT Wthq f4IRT4i PT1t1 itT PO ziT 55014 

pam q*.c,-Ft 	nrtiT 	114'.qT1T 
4T 	WIT T:1T W it R.iftIT fitit [1:0411141] 

Tf09.  RAT z11 wq4 zit 	91*-ec'9, [wTE91] 
mck qt T4:9' Nqa 	- 4Cq1T It 

q TIdiI 	31WEikIT OW,ITuIOft 
zff 	k4ri4,1T 4,9T 	fw4i:\Mtt 	qT 14.41 wq4 

IILTIFC1 t11.1t:  VIT r\j4FIT 55q4:1it 

T 	NWT ET.FIT jt WaT U1C "NTklA fk 
i\IT4 I Vikr: 	4W1qq1;11 1 	kzif 

SIRIT Tk 	;i4 ; 4.1T4 31Ti\I I 

1Faircil 	 •••• ••• ••• Soo ••• .......R ••• ••• ••• oS ••• Sot 	Oa,  Ss 1106. 

Ole E NiAsE).11101-ti 

PIO (r4t(y" 	••• 	 ""•• ••• ••• 
III

1-.kr1(;E 11')" Sr • 	
las •• • ,IS Ss 416 • 35• 

k
cs:s• iii III ••••1 too to 



(vc5 

r.L.T117„ 	1113, 	4."-1 CO UnT 	upT  

rrl I 	 4r1 	T
r1,1.  

: 

C •ii 	c 	71 o 	7,7) 

ikv-• 	sb•-•••,-%,  

t endl..11L, a1r"21 1103  r 

Imo w. 

4,  1. 	,J.n.u.9 ur-2„. 

ni, 

I.. Op1rtjcs.  

n 

at-Ia. „ Ix; dont of 

‘-'1101,7)11t; 

n!"/ 

-)„ „ 	„ ,„, 

aridar ::'ar, 14 U. Ck 170 V4 • 

• • 
	 e 'ant 

'Jo r u s 

union. of I ncil 
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2. 	Dire cto r Gonoral, 0 St 	T1ji1 r 7•TeAV Delld.. • 

P.Jui;orintendin6- 	 1,•*,  

Circ.1 e Tic 

luj)rintondiriz; E rk; rice r 	 i 

CIrelu, Luckno;,  

„ r ioro' , • 

	

gi,16 	 COOrdir•EitiOr.) FoSt 

D 	-• air; . 

	

• 
	rcidte 0t FT), 	v ok-  wi.:1 purl , LuCkno2, 

i-Lr som.'1.1 „ 771st ant, t 	nt lad; 

1 no r F & T r14 r4 3.r.o, Luc1"3/o UijU 

et 



p.-62;PAtv 

,-120tAl'e

QY  

if.4  .11-n/ 

Vkel, J. 

Hoyil 	g,t, 	S - 2 r 

341,KL— 	±r) 614444e_ 

1
)ciA;tAt iNt 	cL 011/0"a---4 

ctit e_totiv;-1 	
1/fritfrk..  

auxt. vpcv;+e_._ 	eA I 

troys ivy 6.4,,-oLi4 aLtukAA 41A,"0 (Ait'el,kg 
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.,r Lucknow 

11 98 2, 

1•-11  • Li•io 

Counricl. 

IMO 

Ur s, Vna 	la. 	 „ 	et lt 4 c)nr.x 

'for su s 

Union of I ndi a and oters 	 • • • 
	 5,rt1 0 S. 

$PLICI 11  Fer INTERIi 	 T"  F 4114 	• 

The ajplicant , above nan cid, :do t rc ipectfuj.y 

th,Tiiletila uilder 

at for tiie facts and ;';. rounds 	scio sed 1n tile 

wr-l.t 	n suO:CtLd by act a ffi 	t 

t s o bl Court 

;:,,t 	 0 r S- 1'a,' 	0! 014)- artjc$ 

t ran siV 	t„it._: petition cx to 	1\:! 	- 

,••• • 	 ,71 

1 A. C.A. 	4,,  • ; 1's • • 
t.ii 	trontjj of 134. 17.4 

:Ltujc. cistcni and 1:1 	fartr bq.'"; 	ascd to 

	

ral._ 	 I., zIoti c 3fr iasj.florder 

	

(..14 	t 0 toll C.:trt of tg jtitjonr by 
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IN THE HON 1 BLY HIGH COURT OF JUDICATURE AT ALL 

LUCKNOW BENCH, LUCKNO4 . 

of 1983. 

Union of India and others 
	 Applirants 

(Opposite Parties Nos. 1 to 6). 

In re: 

Writ Petition No.5909 of 1982.  

Smt. Veena Bhatia 

 

Petitioner 

 

at- 

C.M. Application No. 

AD 

Versus 

Union of India and others   Opposite Parties. 

Application for condonation of delay in 

ing the Counter Affidavit, on behalf 

of the opposite partieg No, 1 to 6,  

The above named applicants respectfullrsubmit 

as under : 

1. 	That after the admission of the Writ Petition 

on 3.12.1982 for the purpose of the parawise 

comments on the Writ Petition certain letters 

and circulars had either to be obtained from 

Delhi or to be collected from office at 

Lucknow and that took quite some time. 

That the final parawise comments came to me 

on 20.2.1983 and then some clarifications 

were sought from the Department concerned. 

Avka 

That the Counter Affidavit was prepared 

Contd...2 



Lucknow: 
Dated: 1983. 

IYNA, 
2 

in the first week of March, 1983 and in the 

meantime, Sri Shyam Sunder Agarwal, an 

Engineering As 	to Superintending Engineering 

P&T Civil Circle, Lucknow, who was to affirm 

the Counter affidavit went on two months leave 

and, as such, the present deponent, Sri Kamla 

Engineering Assistant to Superintending Engineer 

Civil Circle, Lucknow was then authorised 

to affrim this affidavit which was affirmed on 

—1/—  iqg; 

4. 	That there has been no deliberate delay on the 

part of the applicants ( opposite parties Nos. 

1 to 6) or their counsel in filing the Counter.. 

Affidavit and the delay is liable to be condoned. 

WHEREFORE, it is respectfully prayed that the delay 

in filing the accompanying Counter Affidavit may kindly 

be condoned and the same be taken on the record of the 

case. 

( D.S.RANDHAWA ) 
Advocate, 

(Senior Standing Counsel, 
Central Goovernment) 

Counsel for Applicants 
(Opposite parties No. 1 to 6 
in the Writ Petition). 
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHARAD 

SITTING AT IUCKNOW. 

Writ Petition No. 590 of 1q82. 

1983 

AFFIDAVIT 

H MVO 63T. (11-
LIMIABAD 

Smt. Veena Bhatia 

 

Petitioner 

 

Versus 

Union of India and others . . . 	Opposite Parties 

COUNTER AFFIDAVIT 

On behalf of the Opposite Parties Nos. 1 to 6. 

I, Kamla Roy aged about 40 years S/O Shri Ram 

Dip Roy, resident of L-5/1,-160, L.D.A. Colony, Aliganj, 

Lucknow, do hereby solemnly affirm and state as under:- 

That the deponent is the Migineering Assistant 

to Superintending Mogineer Post & Telegraph, Civil 

Circle, lucknow and he is competent to file this 

Counter Affidavit on behalf of the Opposite Parties 

Nos. 1 to 6. He has read the contents of .  the Writ 

Petition ana has understood the same. He is well 

conversant with the facts deposed hereinafter. 

That the contents of paragraphs 1, 2 and 3 of the 

Writ Petition need no reply. 

That in reply to the contents of paragraph 4 of 

the Writ Petition, it is stated that the Post & 

Telegraphs Civil Circle at Luclolow was actually 

created in August, 1972 and it started its function 

Contd...2 
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in 1973. The services of staff working in the 

Civil, Electrical and Architect sections New Delhi 

were transferred on creation of Civil Circle at 

I Lucknow after obtaining specific options. These 

options were called for by the Superintending Engineer 

Posts & Telegraphs, Civil Circle, New Delhi vide his 

letter No. 1(121)/aPe.IND/21591-98 dated 22.11.1972 

which was addressed among others to the Senior 

Architect-I, P&T, New Delhi. 	true copy of this 

letter is filed herewit as Annexure A-1 	to this 
44_ 

Counter Affidavit. Awe; tailor 	Aeotiiidtpeet 
et_i1/4 	k. 

to tia4-s 4.e.(41114.L01. idiemiskisett. Then, the Senior 

Architect-I, P&T, Architectural Wing, New Delhi under 

his letter no. CA(A)-1(27736-43 dated 7.12.1972 sent 

vie above letter dated 22.11.1972 of the Superintending 

rJngineer, Posts & Telegraphs Civil Circle, New Delhi 

to the Architect, Posts & Telegraphs, Lucknow for 

circulation among the staff working in his office. 

In response to the above letter calling for options, 

Kedar Singh a Peon of the office of Architect, P&T, Luck-

now was the only member of the staff, who gave his e 

option to be absorbed in newly created Civil Circle, 

Lucknow on promotion as Lower Division Clerk. A true 

copy of his letter giving option is filed herewith 

as Annexure A-2.  Further, a true copy of the letter 

No.Arch(Pul) Lko/1572 dated 19.12.72 of the Architect, 

Fed, Lucknow forwarding the option of Kedar Singh, 

Peon to the Senior Architect-I, PH, New Delhi is 

filed herewith as Annexure A-3.  In this connection, 

it is specifically stated that the Petitioner, flit. 

Veena 3hatia has been working in the Office of the 

contd 	3 
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Architect, Posts & Telegraphs, Lucknow where the aforesaid 

Kedar Singh was also working, but inspite of fall 

knowledge about the letter inviting options, she did 

not sabmit her option to be absorbed in the office of 

Superintending Engineer, P&T Civil Circle, Lucknow. 

Thereafter, the Superintending Engineer, P&T Civil 

Circle-IV, New Delhi prepared the lists of the optees 

and sent the same to the respective offices under their 

letter N. 1(121)/5899 dated 10.4.1973. A true copy of 

this letter along with copies of the two lists of optees 

as went to the Superintending Engineer, P&T Civil Circle, 

Lucknow is filed herewith as Annexure A-4. The Director 

General, P&T, New Delhi under their letter No. 10-91/77-

CSE dated 20.1.1978 h-s only clarified the position of 

retaining the ministerial staff of Electrical/Architect 

with the local Civil Circles for coordinating purpose 

as a policy matter. 

4. 	That in reply to the contents of paragraph 5 of 

the Writ Petition, it is stated that the averment of the 

petitioner is not correct as options were called for 

from all the staff as mentioned above. The petitioner 

did not exercise her option for transfer to Lucknow Civil 

Circle although the other staff of the same office, 

Architect Office, Lucknow, who had opted were absorbed 

in the new Civil Circle at Lucknow as per Superintending 

Engineer's P 1 Civil Circle, New Delhi letter No. 1(121)/ 

5799 dated 10.4.1973 filed as Annexure No. A-4 to this 

Connter Affidavit as indicated above. But as an after 

thought it was for the first time on 22.2.1978 that the 

petitioner wrote to the Chief Engineer, P&T Civil, 

Contd 	4 
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New Delhi requesting him for her being taken on 

the strength of Superintending Engineer, Ped Civil 

Circle, Lucknow. 

5. 	That the contents of paragraphs 6, 7, 8 and 9 

of the 6;rit Petition are denied. However, the contents 

of -,,nnexures No. 3, 4, 5 and 6 so far as they contain 

the Claim and contentions for the transfer of her 

Administrative control from P&T Civil Circle, New 

Delhi to Posts & Telegraphs Civil Circle, Lucknow, 

are hereby denied. 

That in reply to the contents of paragraph 10 

of the Writ Petition, it is stated that the letter 

under reference was only a general letter indicting 

the policy of the Department. The specific case 

of the petitioner who did not exercise her option 

for transfer to Lucknow Civil Circle, could not be 

covered by the General Orders. 

That the position as stated in paragraph 11 of 

the Writ Petition, is denied. The Opposite Party 

No. 7 was recruited by the Superintending Engineer, 

Pa Civil Ci_cle, Calcutta vide their letter N3.16(1) 

71/SEPT-3/4491 dated 2.8.72 and not by PT Civil 

Circle, New Delhi. A true copy of this letter is filed 

herewith as Annexare  No. A-5. After the creation of 

Lucknow Civil Circle, the opposite party No. 7 was 

transferred to Lucknow Civil Circle. The confirmation 

, orders issued in February 'mu were based on seniority 

list of Stenographers of Civil Circle, Lucknow as 

Contd 	5 
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circulated vide No. 5( ) SEPT-LK0/3820 dated 11.8.77. A 

true copy of the letter dated 11.8.1977 along with the 

Seniority list is filed herewith as Annexure A-6. 

The Electrical Division was not existing at that 

time and the services of Architect, Pea, Lucknow 

ministerial staff were controlled and governed by the 

Superintending Engineer, Pod' Civil L;ircle, New Delhi. 

B. 	That the contents of Paragraph 12 of the Writ 

Petition need no :eply as they are not directly 

relevant to the main issue involved in the case. 

9. 	That in reply to the contents of para 13 of 

Writ Petition, it is stated that the Opposite Party 

No. 7 was confirmed as per his seniority in the Civil 

Circle, Lucknow. The Petitioner continued under the 

Coordination Control of PcT Civil Circle, New Delhi. 

Therefore, her confirmation case could not be consi-

dered in Civil Circle, Lucknow. 

10, 	That in reply to the contents of paragraph 14 

of the Writ Petition, it is stated that the petitioner 

was not absorbed in Ped Civil Circle, Lucknow in the 

absence of her option. The Opposite Party No. 7 on 

the basis of seniority-cUm-fitness has been promoted 

in the pay scale of Rs.425-700 as Personal Assistant 

to the Superintending Engineer (Stenographer Grade-II) 

within the jurisdiction of the Civil Circle, Lucknow. 

11. 	That in reply to the contents of para 15 of the 

Writ Petition, it is stated that since the petitioner 

was continuing with the Coordination Control of PO 

Contd 	6 
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Civil Circle, New Delhi her name was shown in 

the seniority list of Superintending Engineer, P&T 

Civil Circle, New Delhi. A true copy of Superin-

tending Engineer, P&I Civil Circle, New Delhi letter 

N0.\ 1 (175)/SEMT ND/12019-35 dated 10.8.77 along with 

seniortty list is filed herewith as Annexure  A-7.  

12. 	That the position as stated in paragraph 16 

of the Writ Petition is denied. 

13. 	That in reply to the contents of paragraph 

17 of the Writ Petition, it is stated that the 

petitioner never opted for Lucknow Civil Circle at the 

time of its creation and accordingly she continued 

to remain on the strength of Civil Circle, New Delhi. 

The letter of Senior Architect 	New Delhi dated 

11.3.1982 did not depict the correct position and 

hence its contents are not admitted. It is stated 

that the Petitioner's seniority has to be maintained 

by the Pa Civil Circle, New Delhi and in fact it is 

being maintained by that Circle. There is no question 

of taking up the matteir of seniority of the petitioner 

with the Superintending via Civil Circle, Lucknow. 
A 

14. 	That in reply to the contents of pa-re 18 of the L  

Writ Petition, it is stated that no doubt the DirectordtE 

vide their letter No. 10-91/77-CSE dated 29.4.19804-- 

	

have circulated the policy 	( conveyed by the 
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superintent;:the mill1:;2 :6,t,9.70 1  

.40.0 wIt.4,  

	

217  tile 	

Civil 111.4  
under his letter No, 
6.8.298 	1(266 0  0 

0 	ot 

c4'.1 4//' 4e12/t„ 4,4 



7 

Civil Circle but the seniority and the coordination 

f the petitioner were being maintained by the 

Superintending Engineer, P&T Civil Circle, New Delhi. 

As such it was not practicable to entertain her 

request for change in coordination Circle at such 

a belated stage under the rules and it would have 

created complication in the seniority list of 

existing staff of Civil Circle, Lucknow. The 

correct position is depicted in the letter No. 1(14) 

80/SEPT-LK0/5887 dated 14.10.82 written by the 

Superintending Engineer, P&T Civil Circle,Lt0=. 

A true copy of this letter is filed herewith as 

linnexure  No4.8. 

That the position as stated in .para 19 of the 

Writ Petition is denied in view of the clarification 

given in the preceding paragraphs. 

That the position as stated in paragraph 20 

of the Writ Petition is denied. The representation 

by Opposite party No. 7 was not Nide on the instance 

of Superintending Engineer P&T Civil eircle Lucknow 

as alleged. 

kcjrct 
That in reply to the contents of paragraph 21 

of the Writ Petition, it is stated that the contents 

In Annexure No. 12 of the Writ Petition are not denied. 

However, the claim of the petitioner is denied. 

That the contents of paragraph 22 of the Writ 

petition, need no further comments in view of position 

Contd 	8 
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clarified above. However, the claim of the Petitioner 

as made in Annexure No. 13 of the Writ Petition is 

denied. 

19. 	That in reply to the contents of paragraph 23 

of the Writ Petition, it is stated that the averment 

of the petitioner is not correct as the discussions 

were held amongst the Chief Engineer (Civil) HQ, New - 

Delhi, Senior Architect-I,Pn, New Delhi, the then 

Superintending Engineer, Shri U.N. Srivastava and Mrs. 

Veena Bhatia, the Petitioner and the record of 

discussions is available in file No. 1(1`2,)80/SEPT-LKO/ 

Note Sheet Pare No. 17/18. A true copy of the record 

of the relevant discussions about the representation of 

Mrs. Veena Bhatia, the petitioner, is filed herewith 

as Annexure No. A-9.  

That the position as stated by the petitioner 

in Paragraph-24 of the Writ Petition is denied. The 

Superintending Engineer, Posts & Telegraphs, Civil 

Circle, New Delhi had called the options as circulated 

vide No. 1(121)/SEP&T ND/21591-98 dated 22.11.1972. 

That in reply to the contents of paragraphs 

25 of the Writ Petition, it is stated that the allega-

tion regarding ahttdating the letter is entirely false and 

as such it i8 denied. 

That in reply to the contents of paragraph 26 

of the Writ Petitionl  it is stated that the issue 

was already settled as clarified ride Superintending 

Engineer, P&T Civil Circle, New Delhi letter No.1(156)/ 

Contd 	9 
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SEHTND/12226-32 dated 4.8.10.1982. 

That the contents of paragraph-27 of the 

Writ Petition are denied. 

That the contents of paragraph 28 of the Writ 

petition are admitted and it is added that the 

proposed new posting of the petitioner within her 

parent Circle at New Delhi will not be a transfer 

from one Circle to another. 

That the deponent has been advised to state 

that in view of the averments made in the foregoing 

paragraphs of this Counter Affidavit, the grounds as 

taken by the petitioner in para 29 of the Writ 

Petition are not tenable in law and they do not 

entitle the petitioner to any relief. 

That the deponent has been advised to state 

that there is no infringement of any legal right and 

there is also no error much less a manifest error , 

of law in the impugned letter (Annexure-14) of the 

Writ Petition) which is not even a quasi judicial 

order. 

That the deponent has been advised to state thatl 

the present Writ Petition is premature, as the impugned 

Annexure No. 14 contains only the letter which informs 

her about her new posting in her parent Circle, PH 

Civil Circle, Nev Delhi, but that order has not yet 

been issued. 

Contd 	.10 
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28. 	That the c deponent has been advised to state 

that it is not a fit case for invoking the extra-

ordinary jurisdiction of this Honible Court under 

article 226 of the Constitution of India for Writ 

of Certiorari, Writ of Mandamus or any other writ, 

order or direction, The Writ Petition has no merit and 

it is liable to be dismissed with costs. 

Lucknow: 	 Depon nt 

Dated: At 

Verification: 

1 7  the above named deponent do hereby verify that 

the contents of paragraphs 1 of this Counter 

Affidavit are true to the deponent's own knowledge, 

the contents of paragraphs 2 to 24 are true to my know-

ledge derived from office records and the contents 

of paras 25 to 28 are true to my knowledge based on 

legal advice. No part of it is false and nothing 

material has been concealed. So help me God. 

fc .  
Lucknow: 	 Depon 
Dated: 	L( 

Solemnly affirmed before me  

-4; 
at 11,_2,5r AM/?.by Shri KtoovJf4  
the deponent who is identified by ShrilS 44,044akr, 

OD 	QNW 	tliC4prk tn ShriiLDiwan Singh Randhava, Advocate, 
kli 	 High Court, Lucknow. 

I have satisfied myself by examining the deponent tlat 
he understands the contents of affidavit which has been 
read out and explained by me. 

Slab 

It 

0010,Wwim 

I identify the deponent who 

has signed before me.a4a"'Av  - 
, r • 

CD s RAND4i-LV 
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD, 

SITTING AT LUCKNOW 

Writ Petition No.5909 of 1982. 

Sint. Veena Bhatia 	 Petitioner 

Versus 

Union of India and others 	....Opposite Parties. 

ANNEXUELKAL=_14  

Copy 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

(Civil Engineering Wing) 

No.1(121)/SEPaND/21591-98 	Dated: New Delhi 
The 22ndNov.81972. 

To 

The Superintending Engineer, 
MT Civil Circle No.II.New Delhi. 

The Senior Architect-I(Coord.) P&T, New Delhi 

All the Executive Engineers, 

Under P&T Civil Circle No.IV. 

Subject:- Creation of PO Civil Circle No. VII  at Lucknow 

The non-gazetted staff of all the categories 

is required immediately for functioning of the 

Circle Office at Lucknow. 

It is, therefore, requested that the names of 

the members of non-gaaetted staff(Ministerial, techni-

cal and class-IV) who volunteers and opt for the newly 

created circle at Lucknow on the same post or on 

promotion may kindly be intimated within 10 days of 

the receipt of the letter. 

Sd/- 

(R.J.Bakhru) 
Superintending tingineer, 
P&T Civil Circle No.IVI  

New Delhi. 



IN THE HON1 BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW 

Writ Petition No. 5909 of 1982. 

Smt. Veena Bhatia 	 Petitioner 

Versus 

Union of India and others   Opposite Parties. 

ANNEXURE A-2 

To, 

The Senior Architect-1 (Coord.), 
P&T Architectural Wing, 
Mohan Singh Place, 3rd floor, 
Irwin Road, New Delhi. 

( Through Proper channel) 

Subject : - Option for the newly created Civil 

Circle-VI, Luc know. 

Sir, 

With reference to your letter No.CA(A)-1(2)/7736-

48 dated 7.12.72. I have been working as a Peon in 

the Office of the Regional Architect, PO, Lucknow since 

1st November 1.971. I give option to be absorbed in 

newly created Civil Circle-VI, Lucknow on promotion 

as L.D..C. 

Dated:- 18.12.72 ' 	 Yours faithfully, 

Sd/- 

( Kedar Singh ) 

Peon. 



IN THE HONIBLE HIGH COURT OF JUDICATUR7. AT ALLAHABAD 

SITTING AT LUCKNOW 

Writ Petition No.5909 of 1982. 

Spt. Veena Bhatia 	 Petitioner 

Versus 

Union of India and others 

 

Opposite Parties. 

 

ANNEXURE NO.-3  

Bhartiya Oak Tar Vibhag, 

320-B, Section-B, Mahanagar, 

Lucknow. 

No.Arch(P&T) LKO/1372 	dated 19.12.72. 

To 

The Sr. Architect-I (Coord.), 

Mohan Singh Place, 3rd floor, 

Irwin Road, Bew Delhi -110001 

Subject:- Option for the newly created 

Civil Circle-VI at Lucknow. 

Enclosed herewith please find the application of 

Shri Kedar Singh, Peon. Fe has opted for absorption 

in newly created Civil Circle No.VI at Lucknow on 

promotion basis. This is in response to your circular 

No. CA(A)-1(2)/7736-43 dated 7.12.72. 

End:- As above. Sd/- 
( D.K.Sharma) 

Asstt. Architect,(P&T), 
Lucknow. 
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IN THE HON'BLE HIGH COURT OF JUDICME AT ALLAHABAD 

SITTING AT LUCKNOW 

Writ Petition No. 5909 of 1982. 

Smt. Veena Bhata 	 Petitioner 

Versus 

Union of India and others   Opposite Parties. 

ANNEXURE NO. A-4  

INDIAN POSTS & TELEGRAPHS DEPARTMENT 
CIVIL ENGINEERING WING 

No.1(121)5999 	 Dated N.Delhi the 10 April 73 

To 

Shri H.C.Goel, 
Superintending Engineer, 
Pe Civil uircle No. VI, 
Lucknow. 

Sub: Posting of non gazetted staff for the newly 
created PecT Civil Circle No. VI, Lucknow. 

In continuation of this office letter No.1(120SE 

(P&T)IV/4385-88 dated 20.3.73 on the subject cited 

above, the list of optees from the combined Delhi unit is 

enclosed herewith for further necessary action into the 

matter as per the instructions contained in D.C.P&T 

letter No.1-l/72-STB.II dated 9.3.73, addressed to this 

office and copy endorsed to you and Superintending 

Engineer, Pa Civil Circle No. III,Calcutta. 

2. 	The names of the officials proposed to be absorbed 

in your Circle may please be intimated, so that arrange. 

ments are made to relieve them by posting substitute. 

Enc: 2 lists. 
Sd/- 

( R.J.BAKHRU ) 
SUPERINTENDING ENGINEER 
MT CIVIL CIRCLE NO. IV. 

NEW DELHI - 110 001. 

True CODY&  
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW. 

Writ Petition No.5909 of 1982 

Smt. Veena Bhatia 	 Petitioner 

Versus 

union of India and others 	.... Opposite Parties. 

ANNEXURE NQ.1,  A-5 

Copy of Offer of Temporary appointment Memo.no.16(2)/ 

71/SEPT-3/4491 dated 2.8.72 from the SE P&T Civil Circle. 

Calcutta to 8hri K.K. Dixit.Stenographer, P&T 

Civil Dn.Lucknow. 

Subject : - Offer of temporary appointment. 

The undersigned hereby offers Shri Kamlesh Kumar 

Dixit a PURELY TEMPORART POST OF STENOGRAPHER on a pay 

of Rs.130/- per month in the scale of Rs.130-5-160-8-200-EB., 

8-256-EB-8-280-10-300. The appointee will also be entitled 

to draw dearness and other allowances at the rates 

admissible under and subject to the conditions laid 

down in Rules and orders governing the grant of such 

allowances in force from time to time. 

The appointment will take effect from the date he 

actually joins duty and will continue untill further 

orders. He will be on probation for two years, liable 

to be extended by the appointing authority. 

No TA will be paid for joining the duty. 

The appointment carries with it the liability to 

serve in any part of India, where the Civil Engineering 

Contd 	2 
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Wing (PO) may have an organisation. Other conditions 

of services will be governed by the relevant rules 

asd orders in force from time to time. 

5. 	
The appointment may be terminated at 

any time 

without assigning any reasons with a month's notice. 

The appointing authority however reserves the right 

to terminate the services forthwith or before the 

expiration of the period of notice by making payment 

or a sum equivalent to the pay and allowance for 

the period of the unexpired portion of notice. If howev-

er he wishes to resign, he will have to submit his 

resignation and wait for its acceptance he will 
be trea-

ted as having been dismissed from service with a 

disqualification for future employment under Central or 

State Government. 

6. 	The offer is subject to the 
conditions that he 

produces before joining duty a character certificate 

from the head of Educational institution 
last attended 

by him and a similar certificate from his last 

employer, if anyl 
 duly attested by a stipendiary 1st 

class executive Magistrate ( I/C a district Magistrate 

or a Sub-divisional Magistrate). 

7. 	
Original Certificate and Testimonials in support 

Nagistrate 
of 

t Di 

prodUce 

of educational and 	
qualification experience and 

scheduled 

age should be produced before joining dvt)f. If he Is a 

caste/Tribe 

or Angl° 	 s  

0040 	'to 
r 
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He will have to pass the Departmental Test 

in Rates, Specifications and simple accounts within 

2 years of this appointment failing which he will 

not be allowed to draw his next increment. 

If any declaration given or information furnished 

by the candidate is proved to be false or if the 

candidate is found to have wilfully suppressed any 

material, information, he will be liable to removal 

from service and such other action to Govt. deem 

necessary. 

If he has been employed any where previously 

he will have to submit a discharge certificate from his 

last employer. 

He will have to give an undertaking in writing, 

to serve the department for atleast one year. 

His appointment will be with a probationery 

period of two years. 

13. 	His appointment will be provisional subject to 

his character and antecedents being verified by the Police 

authorities. 

He will have to pass a Departmental Test in 

Typewriting with a minimum speed of 30 (thirty) words per 

minute within six months of his appointment failing 

which he will not be allowed to draw the next increment 

and will not be eligible for quasi permanency/ confir.. 

mation till he acquires the required speed in type. 

writing. 

14. 	He will have to take an oath of allegiace to 

Contid 	4 
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the Constitution of India as established by law, at the 

time of taking up the appointment. 

15. 	No persons who has more than one wife living or whi 

having a spouse living, marries, in any case in which 

such marriage is void by reason of its taking place 

during the life time of such spouse shall be eligible 

for appointment to serve and provided that the Central 

Govt. may, if satisfied that there are special grounds 

for so ordering exempt any person from the operation 

of this rule. 

He will have to undergo medical examination 

by the Civil Surgeon immediately after his joining the 

post to ensure his fitness of appointment in this 

Department. If, however, he is found medically unfit, 

his services would be terminated after the expiry of 

the period of one month from the date of communication 

to him of the findings of Ghe Medical Officer, if no 

appeal for a second medical examination is made by him 

during this period, or after the case for second 

medical examination is finally decided, if such and 

appeal is made 6: accepted, 

Whenever he is put in charge of stores, he shall 

have to give security for the amount fixed by the 

Department from time to time in cash or through fidelity 

Bond or peronal bond or personal surety from two 

permanent Govt. servants for the amount of security. 

He shall have to produce all the certificate in 

original before he is allowed to join duty on the post 

offered to him. 

Contd 	5 



If he accepts the offer on the terms given above, 

he should communicate acceptance and report for duty to 

the Executive Engineer, P&T Civil Dn.18hopal House, Lalbagt 

Luckaow ON OR BEFORE 14.8.72. If no reply is received 

or the candidate fails to report for duty by prescribed 

date, the offer will be treated as cancelled. 

19. His appointment will be trade temporarily for 

three months subject to the condition that if he fails 

to acquire the minimum speed in shorthand i.e. 100 W.P.M 

his service will be terminated without any notice. 

Superintending Engineer 
P&T Civil Circle - III 

Calcutta. 

Shri Kamlesh Kumar Dixit, 
C/o the Executive lingineer, 
P&T Civil Circle D 
Lucknow. 
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IN THE HON1 BLE HIGH con OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW 

Writ Petition No.5909 of 1982. 

 

    

Smt. Veena Bhatia 	 Petitioner 

Versus 

Union of India and others 	.... Opposite Parties. 

ANNEIURE NO. A-6  

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

No.5(6)/SEPT-LKO/Steno/3820 	Dated: 11/8/77 " 
P&T Civil Circlet  
Vivekananda Polyclinic-
Premisest Vivekananda Puri, 
Lucknow. 

To, 

The Executive Engineer, 
P&T Civil Division Lucknow/ 
Kanpur/Patna/Electrical Division Lucknow 
& P&T Civil Circle, Lucknow. 

Sub: 	Seniority list of Stenographer. 

Enclosed please find herewith seniority list of 

Stenographer for the circulation amongst the official 

concerned and intimate the discrepancy, if any in the 

list. This information should come to this office, 

within a week from the date of receipt of this letter. 

Failing which it will be considered that there is no 

discrepancy. 

Mel: On list, 

sd/. 
P.A.to Superintending Engineer, 
P&T Civil Circle, Lucknow. 
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNUd 

Writ Petition No.5909 of 1982 

Smt.Veena Bhatia 	 Petitioner 

Versus 

Union of India and others   Opposite Parties. 

ANNEXLNE  

Copy 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

(CIVIL ENGINEERING WING) 

No.1(175)/SEP&TND/12019-35 	Datel: 10.8.77 

To 

The Supdg.Surveyor of Works - I, P&T New Delhi 

The Supdg.Surveyor of Works-II, P&T New Delhi. 

The Supdg.Engineer, P&T Elect.Uircle, New Delhi. 

The Supdg.Engineer, P&T Elect.A/Cell, New Delhi. 

The Sr. Architect-I(Coord.) Ped New Delhi. 

The Ex.Engineer, P&T Civil Dm.I/II, Delhi/New Delhi 

The Ex.Engineer, P&T Elect. DM.I/II,New Delhi. 

The Ex.Engineer, P&T A/Cell Dn.New Delhi. 

The Superintending Engineer (Arb.) P&T, New Delhi. 

The Ex.Engineer, P&T Civil pn.Ambala/Jaipur/Ghaziabad/ 

Jullunder at Ambala. 

Subject:- Seniority list of Stenographers as on 

1.1.77 under North Zone. 

•••••••••••••••••=.•••••=011111,  

In supersession to this Office letter no. 1(175)/ 

SEP&TND/8691-8706 dated 14.6.77, enclosed herewith 

a revise seniority list of Stenographers as on 1.1.77 

(North Zone) under the coordination of this Circle,. 

The seniority list may please be checked and intimate 

2 
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omission/commission, if any for further necessary action. 

It may kindly be ensured that the particulars of the 

seniority list are checked carefully and omission/ 

Commission, if any, is intimated at the latest by 30.8.77 

positively. The seniority list may also be circulated 

amongst the officials concerned.. 

Encl:- As above. 	 sa/- 
PA to Superintending Engineer, 
P&T Civil Circle, New Delhi. 

Copy for information to 

The General Secretary, All India P&T Citil Wing 

Non Gazetted Employees Union, New Delhi along with 

a copy of seniority list. 

EC-I for information and necessary action. 

End:- one 	 sov- 
PA to Superintending Engineer(P&T) 



SENIORITY LIST OF STENOGRAPHERS ON 1.1.477- 

S.No. Name 	Whether Quali- Date Bate 	Datie of Apptt. 
SC/ST 	fica- 	of 	of 	in the present 

tion Bir- Apptt, Grade. 

	

th. 	in 
Govt. 
Service 

1 	2 	3 	4 	5 	6 	 7 

 

1 to 16 

17. Liss Vina- 
Kumari Nahil 	No 	Inter. 30.8.53 10.5.72 	10.5.72 

 

   

 

Date of confirmation 	Office to which 	Remarks. . 
attached. 

 

 

8 
	

9 	 10 

 

   

Quasi 

Pmtt. 

Regional 

Architect 
( PO) 
Lucknow. 

Unaer Sr.Architect - I 
New Delhi. 

Scl/- 

EA to Superintending Engineer, 
MT Civil Circle, New Delhi. 



IN THE HONIBLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW 

Writ Petition No.3909 of 1982. 

Smt. Veena Bhatia Petitioner 

Versus 

Union of India and others   Opposite Parties. 

ANNEXURE NO, A-8  

D.N.Bhatia 

Superintending Engineer. 
D.O.No.1(14)80/SEPT-LK0/5887 
P&T Civil Circle, Lucknow 
Dated: Oct. 14th '82. 

Dear Shri Agarwal, 

Please refer to your letter No. 1(156)/SEPT-W8569-

73 dated 6.8.82 wherein you have returned the test papers 

of Smt. Veena Bhatia, Steno.attached to the office of the 

Architect(P&T), Lucknow on the plea that she falls within 

the jurisdiction of this Circle, While forwarding the 

above papers, it was explained in details that Smt.Veena 

Bhatia was still under coordination control of your Circle. 

She was allowed for test at Lucknow as a special case. 

Your reference to the policy decision of DGP&T 

communicated vide their letter No. 10-91/77-CSE dated 

29.4.80 are only general orders. I like to draw your 

attention to this office letter no. 1(1)80/SEPT-LK0/2940 

dated 19.8.80 wherein the details of the case and technical 

difficulties in implementation of general orders of the 

DGP&T for accommodating Smt.Veena Bhatia, Steno.,under the 

Coordination control of this Circle, were explained. 

Accordingly, your office had made a reference to the 

DGP&T vide your office letter No. 1(136)/SEP&TND/10180-82 

dated 4.10.80 'or conveying a decision about merger of 

\.; 
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ministerial staff of Architect, Lucknow. The decision 

of the DGP&T is still awaited. 

In view of above, the coordination control in 

respect of °mt. Veena Bhatia, Steno attached to the 

Office of Architect4.1(P&T) Lucknow will continue with 

your Circle till the final decision is received from 

the DGP&T New Delhi. 

With regards, 

Yours sincerely, 

Sd/. 

(D.N.Bhatia ) 

Shri S.K.Agarwal, 
Superintending Engineer 
P&T Civil Circle, New Delhi. 

CODY to 

The DIGP&T(CSE Section) New Delhi, with reference to 

this office letter nos.1(1)80/SEPT-LK0/2940 dated 

19.8.80, 1(1)80/SEPT-LK0/3715 dated 27.10.80 and 

1(1)80/SEPT-LK0/3760 dated 28.10.80 for conveying 

the decisions in this regard. 

The Sr. Architect-I(P&T) New Delhi. It is under 

stood that Smt. Veena Bhatia, Steno, was originally 

appointed by your office vide no.CA(A)-1(2)/LK0/2521. 

23 dated 16.5.72. Please confirm exact position 

of coordination control ofSmt. Veena Bhatia with 

S.E.P&T Civil Circle, New Delhi. 

Sd/- 

Superintending Engineer, 
P&T Civil Circle, Lucknow. 
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IN THE HONLBLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW 

Writ Petition No.5909 of 1982 

Smt, Veena Bhatia 	 Petitioner 

Versus 

Union of India and others 	..., Opposite Parties. 

Annexure No, A-9 

Record of  discussions between  CE(Civil)HQ and  

Mrs.Veena Bhatia4  Steno.  

The matter was discussed by the C.E.in my office 

on 12.4.82 with me and the SA-I. It was concluded that 

the Staff of the S.A.I(at Lko.) could not be treated as 

a part of the Civil Circle, Lucknow since their recruit-

ment was done by the ST-I(Coord.) Delhi and even now 

their seniority is being maintained in that unit. If the 

staff of the Architect unit want merger with the staff 

of Civil Circle, Lko. they have to apply under Rule-38. 

This was made clear by the C.E.also te the Steno. of 

the Architect who was called specially to explain this 

view point. 

Office Supdt. 
18.4.82 

sd/. 
( U.N.Srivastava) 

Superintending Engineer, 
MT Civil Circle, Lucknow. 

TRUE  COPY. 

Now unless their staff makes a move under ru1e-38, 

we cannot entertain the case and from our side the 

chapter is closed till then. 

But the Lucknow Architect can be given a suitable 

reply. The draft of which can be shown to me. 
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In the Central Administ -Lative Tribunal, 

CirciBench, Lucknow. 

Applicution No. T.A. 10 96 of ‘1967 (T) 

Veena Bhatia 
Vrs. Union of India & Others. 

....11••••••o 

Written Arguments on Behalf of LEasite Parties No. 1 to 6. 

In the above cs e following reso ectt ui submissions 

are MoUS 

1. 	That in order that the averments made by the 

respondent Nos. 1 to 6 may be appreciated in their 

true perspective )06 it will be worth WILLIE to give 

a brief nistory of the case aS UrICISE 

T-irviat An offer of temporary appointment was 

'made to Miss. Veena Nahil (now Mrs. Veena 0hatia), 

the applicant in this case,by the Senior Architect - 

I (Coo rd.) PT, New Uelhi vide his letter No. Li()_ 

(2)/LKL/25 21-23 dated New Uelni, 16.4.1972 (Copy 

enclos cc with the urit Petition as Ann exure - I), 

in which it was indicated th•t if the applicant 

accepted the offer on the terms given in the offer 

she could communicate--4.cceptance and report to the 

gional Architect, PT, Lucknow, U.P.. Lne of the 

terms of the offer was that the appointment carries 

with it the liabil ty to serve in any part of India 

where the mrtiMts Archetetural 'wing (P& T) may have 

an organisatic,n4 	In pursuance of this order, the 

applicant joined OS a Stenographer to the Regional 

Archetect (PT) Luc:know on 20.5.72. An the staff 

working under the Regional krcnitLct was and still is 

under the coordination, control of the Superintending 

Engineer, Pri T, Civil Circle i\:c. IV, New Delhi. The 

A 
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Lucknow Civil Circle No. VI was not in existence at 

that time. 

In August, 1972 a new PiiT Civil Circle No. VI 

was created at Lucknow which started functioning from 

1973. Eo r functioning of this newly created Circle, 

a letter was :issued to the following formations request-

ing them to intimate the names of the members of non-

dazetted staff ( Ministerial, Technical & Class- IV) who 

volunteered ano opted for the newly created R.e,tietwae 

Supdt. Lngr. Civil Circle N. I, New Welni, 

( 4) 
	

ArchitectT I, Civil, P&T, New belni. 

('-4) 
	

HU the Lx. Lngrs. PaT, Civil Cirtle-IVIN).0e1 

The Sr. trhitect-I, New weird on nis part sent a 1 etter 

N. CAN-1(2)/7736-43 oated 7.12.72 to the iiegioned 

Architect, Lucknow for obtaining options from his staff. 

This letter was duly put up on the office notice board and 

one person namely Kedar Singh, Peon, who was working in 

.the office of the iAegional Architect, Lucknow, gave his 

option for his absorption in the new Civil Circle No. VI 

of Lucknow. In this connection Annexure NU• A-2 an  A-3 

filed with the Counter Affidavit may kindly be perused. 

But the applicant who was d Stenographer in the same 

office as that of Redar .';ingh and having been in full 

knowledge of the fact th.t such an option halge been c-11 

for, oid not give her option for the new Circle and 

oontinueci to remain .on the Coorbination control of the 

Supdt. Lncr. PT, Civil Circle No. IV, New Welni. 

It may be pointed out in the above context that 

the petitioner was t.4.e Clerk in the officej.the hegional 

Architect and was doing the job of receipt and despatch 

of Cak, typing work and performing duties of Stenographer 

etc.. The said letter must nave come up to her notice 

even at the receipt stage of' the Oak, and also at the 

• I. 



despatch stage of the letter which hcis been filed 

as Annexure 	hi-31  to the Counter Afficiavit and also 

when the letter asking for options was put up on the 

off ic e No tice board. 

In 1977, a Seniority list of Stenographers as on 

1.1.1977 of the Superintenoing Lngineer, PiiT, Civil 

Circle No. IV, Neu Welhi was circulated vide his letter 

No. 1(17:7:)/5LP&T No/120 19-3b dated 10.6.763 in which the 

petitioner's name was indicated at Serial Number 17. 

(Copy annexed with Counter Afficiavit as Annexure No. pi- 7 ). 

No objection against her inclusion in the New Delhi'Senio-

rity list was filed by the applicant. This clearly shows 

tnat the epplicant tAas satisfie0 anu heel no grievance 

against the inclusien 0f tier name on.  the Coordination 

control et the Superintenoing Lngineer, New welhi eine no 

objection, whatsoever, having been raiseu by her in this 

regard, she is p recluued from raising any grievence that 

she is not being borne on the strength of newly cr — ted 

Luoknow Circle. According to the p rincipl es of estoppel, 

the petitioner is es topped from pressing her claim for 

absorption in the Civil Circle, Lucknow at this belatEd 

stage. 

2. 	
That it is also noteworthy that one of' the basic Service 

conditions itas containeo in her appointment letter 

(Annexure - I of the Writ Petition) was that the peti-

tioner cculo have been posted in any part of India where 

the Architectural Wing, PT Wing nee an organis6tion, 

viewIn 	of th sijia service conuitiV1 	4i15 [ki t 

twekrici 	

6 11)dy 

Oil th 
may be osteci 	

tt• t 	
ti3E 	, ez., 4.0  

t 	
C.1 	 of 1, 

s.2. 	
he  „.,. 

44Ljilit 

be 	
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-Para (2) of hule 36 of the Post & Telegraph Manual, 

Vol.. I . Mn extract of tne relevant portion of the 

said rule is being filed as Ann exure- W-1 to the 

Written Argument. 

3. 	That in reply to the petitioner's claim for relief 

unuer 	PLT, New Delhi letter N. 1Li-91/77-CSE 

dated 29.4.80, it is c1.6rified that the policy decisic...n 

communicated under P 	-1 of the taid letter which 

was received from Asstt. Engineer Offieer 

which was address ed to the Sup erintending Engin eer, 

P T Civil Circle, (4hmedabad ana copy to others, relates 

to the tMinisterial Staff attached to the Electrical 

di vision ano Architect offices looc ted 6.11 thin thE juris-

diction of a Civil Cir le, oesicinteci as inuependent 

Cirule unoer this office Uireeto rate letter' No.1E-91/77- 

LSE, Oatea 20.1.76  	This policy decision was 

applicable exeiusively tc those Civil Circles only which 

were designated as inoepencent Civil Circles unoer the 

Autho rity of the irecto rate' s letter ref errec.i to abo ve. 

But Luckncw Civil Circle Nc.VI ha o been designated as 

int:4 End ent Civil Circle much earlier i.e. in 1972 and 

as such this policy decision is not applicable to the 

staff felling under the jurisdic0.c,J1 of the Civil Circle, 

Luckncw. The petitioner's claim for oriving any b en ef it 

for the said policy oecision is strongly disputed. 

	

4. 	That her claim for seniority in Lucknow Civil Circle 

is premature and mis-.11 as she is still under the 

coordination control of Sup erin tending Engineer, P& T, 

Civil Circle, New 

	

6. 	That regarding opposite p rty NG. 7 as ref erred to 

in pars 7 of tne kejoinc.ier Affidavit, it is clarified 

that the Opposite Party 	. 7 was recruited by Llp rin- 
t end in g U1gin e 	

T, Li vilCixci, Calcutta for .... 



pAic 

-: 5 : 

Lucknow Civil Division. After the creation of the 

Luckncw Civil Circle tie staff of Lucknow Civil 

Division was governed by Lucknow Circle. At that 

time electrical 1Uisifl, Lucknow Circle was not in 

existence and services of the staff of the Regional 

A rCb.i. t aCt Lucknow were controlleu and governed by 

the Sup erintendin g engineer, New Delhi. 

6. 	That in view Cf what have been submitted above along- 

with what have been stated in Counter Affioavit filed 

on behalf of the Upposite Parties N. 1 to 6, it is 

established that the grounds taken in the Writ Petition 

and the Rejoinder Affidavit are not tenable in law, 

the application (Writ Petition) lacks merit and is liable 

to be dismissed with cost. 

( Dr. Dinesh Chandra ) 
A dvo date, 

Addl. Central Govt. Stanoing 
Council, Lucknow Bench. 

Counsel or Lipposite Parties 
N. 1 to 6. 
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CWT. III 	 TRANSITRS AND POSTIND9 

— „ 
wise for any particular class or classes of officials. Transfers 
should not, however, be ordered except when, advisable in the 
interests of the public service. Postmen, village postmen and 

Class IV servants should not, except for very special reasons, 
..be transferred froni one district to another. All transfers must 
be subject to the conditions laid clown in Fundamental Rules 
15 and 22. 

37-A. Transfers should generally be made in April of each 
year so that the education of school going children of the stall 
is not dislocated. In emergent cases or cases of promotion this 
restrictions will naturally not operate. 

38. Transfer at one's own request. 

(1) 'fransfers of officials when desired for their own con-
venience should not be discouraged if they can be made wit hoot 
injury to the rights of others. However, as a general rule, 
an official should not be transferred from one unit to another, 
either within the same Circle, or to another Circle unless he is 
permanent. As it is . not possible to accommodate an official 
borne on one gradation list into another gradation list without 
injury to the other members in that gradation list such trans-
fers should not ordinarily be allowed except by way of mutual 
exchange. Transfers by way of imanal exchange, if in them-
selves inherently unobjectionable, should be allowed, but it, 
order to safeguard the rights of men borne in the gradation lists 
of both the offices, the official brought in should take the place, 
in the new gradation list: that would have been assigned to him 
had he been originally recruited in that unit or the place vacated 
by the official with whom he exchanges appointment, whichever 

is the towel. 

137-38 
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Example (iii): —An R.M.S. Sorter transferred from the A. 
Division to the P. Division will have his seniority in the grada- 
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Chap. III 	 TRANSFERS AND POSTINGS 	 [38 

Ti mold: of ollichk, who tor hot pm minim( hi the gi site, 
may, in dummying cases, be pottitited with the personal approval of the 
Head of Circle/Administrative Office, 

When an official is transferred at his own request but 
without arranging for mutual exchange, he will rank junior in 
the gradation list of the new unit to all officials of that unit on 
the date on which the transfer order issued, including also 
all persons who have been approved for appointment to that 
grade as on that date. 

If the old and the new unit form parts of a wider unit 
for the purpose of promotion to a higher cadre, the transferee 
(whether by mutual exchange or otherwise) will retain his origi-
nal seniority in the gradation list of the wider unit. 

Example (i): —A post office clerk transferred from Mehsana 
Division to Kaira Division in the same Circle will not lose his 
seniority in the Circle gradation list for promotion to the lower 
selection grade. 

Example (ii): —A telephone operator transferred as an 
Engineering clerk, even under the same D.E.T. will have his 
seniority regulated both in the Divisional and . the Circle Grada-
tion List of Engineering clerks in accordance with sub-rule (2) 
as the Circle Gradal 4)11 Lists of 'Irelephone Operators and 
Engineering clerks is not common. 

trial 
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In the Central Administrative Tfibunal, Lircuit Bench, 

Gandhi Bwan (opposite Residency) )  

Dacemow. 

IteJoinder jiffidavit  

In re 

'Writ Petition Roe 6909 of 1982. 

AFFIDAVIT 
fl- 

HiGh COURT 

ALLAHABAD 

 

 

cSmt. Veena Bhatia (2) ) Petitioner. 

Versus 

Union of India and others. 	 ,parties. 

ati2lhagLi tasslter  affidavit  

filed on_kAL.11  of opposite iriarties  no. 1 toAt  

I, Brat. Veena Bhatia, aged ,ibout 35 years, 

wife of Sri L.L. Bhatia, resident of No. 22/3, 

Chander Nagpr, AlF.mbpgh, Lucknow, do hereby solemnly 

affirmand state on oath as under :- 

	

2. 	That the deporent it the petitioner in the 

above noted case and the contents of the counter 

affidavit filed on behalf of the Op p o it e parties 

no. 1 to 6 has been read over and explained to the 

deponent, who after understanding the Caine is 

preferring a reply to the averment, made therein 

by way of this rejoinder affidbvit. 

	

2. 	That the contents as alleged in paragraphs 

1 Pnd 2 of the counter affidavit do not call for 

any reply from the deponent except that it has not 



2 

been stated in the paragraphs under replyas to how 

the deponent of the counter affidavit is competent 

to file the counter affidavit on behalf of the 

opposite parties no. 1 to 6. NO authorisation on 

behalf of the opposite parties no. 1 to 3 has been *UAW 

alleged in the paragraphs under reply. 

3. 	That the contents of ig as alleged in 

paragraphs 3 of the counter affidavit are denied. 

The document contained in Annexure no. A-1 to the 

counter affidavit was neither endorsed to the 

petitioner nor was circulated to the employees of the 

Post and Telegraph Department belonging to Architect 

Section at Lucknow, either generally or individually. 

It is stated that no option was either 

asked for or indicated by the employees of the 

department working at Lucknow. And all of them have 

been retained as employees of the Civil Circle, 

Lucknow after its creation as such in pursuation 

of uniform decision under the letter dated 29-4-1980 

issued by the Director General, Posts and Telegraphs, 

New Delhi. A perusal of the documents contained 

ass Annexure no. A-2 and A-3 to the counter affidavit 

makes it abundantly clear that they do not relate to 

the exercise of option pursuant to the letter dated 

2nd, November, 1972. In any view of the matter the 

question of absorption of employees on creation of 

Civil ''.ircles at Provincirl level was agitated 

through different quarters and thereupon, the unifOrm 

decision was taken by the Director General, as already 

detailed in the writ petition. 



4. 	That the contents of paragraph 4 of the 

counter affidavit S  alleged 2 are denied. The copy 

of the alleged circular dated 10th April, 1973 was 

not given to the petitioner by any autl2ority nor was 

she asked to give her option. 

It is, however, stated that after the 

uniform decision hailing been taken as policy matter 

resolving that the employees working at a place 

before creation of new circle be taken as employees 

of the newly created circle and such policy having 

been circulated and enitrced subsequent to April, 

1973, the question of non-expression of option becomes 

altogether irrelevant. It has wrongly been stated 

that any action was taken ki  the petitioner as a 

major as an after-thought. It is stated that 

initially the decision of the ministerial staff sat 

attached to electric division and architect offices 

located within the jurisdiction of Civil Circle 

designated as under circle. The Civil Circle shall 

be the _coordinating authority for the purpose of 

recruitment and. promotion etc. , was circulated 

vide Director Coneral Office Order N. 10-90 of 

71 C.6.E dated 20-1-273 and was re-affirmed vide 

dated 29-4-80. After issuance of circular dated 

8-1-1978 the name of the petitioner was deleted 

from the strength of civil circle New Delhi, as is 

evident from the letter no. 1(175)8ept ND/1/5538-52 

dated 22 16-11-1979. The true copy of the letter 

dated 16-11-1.979 is being annexed as Annexure No. R 

to this affidavit. 



7. 	That the contents al as alleged in 

pergraph 7 of the counter affidavit are denied.-

The Opposite party no. 7 before creation of civil 

circle was posted at Lucknow but :tvas governed by the 

civil circle Calcutta, as at that tiae civil division 

Lucknow was an unit of civil division, Calcutta. 

, Subsequent to the creation of civil circle Lucknow 

. 	 the petitioner as well as opposite party no. 7 stood on k 

\ 
*frioriGie the sage footing and no discrimination could be 

made between the two, It is stated that as a result 

of the uniform policy issued and circulated vide 

Director General Order dated 20-1-1978, as aforesaid 
the petitioner should have been brought in the list 

of the ministerial staff of Lucknow civil circle. 

- 4 - 

4 

That the contents as alleged in paragraph 5 

of the counter affidsvit is denied ant those of 

paragraphs 6 to 9 of the writ petition are re-iterated. 

That the contents as alleged in paragraph 6 

of the counter affidavit are denied. Each and every 

employee has been governed in accordance with uniform 

palicy done, irrespective of such employees having 

Liven any option or not. The petitioner was not 

required to gpie option at any point of time and 

uniform decision having been taken in the matter. 

There couldnct be any occasion for exercise of any 

option. However, the petitioner having given ma an 

option asking for her absorption in civil circle 

laucknow • 	Her absorption in civil circle, Lucknow 

I s deened to have been accepted in view of the letter 

dated 16-11-1979 contained in Annexure R-l. 



P-\z3 

That the contents at as alleged in 

paragraphs 8 )  9)  11.)  12 of the .counter affidavit 

are denied. The petitioner's name was. already 

struck off from the ministerial staff of civil circle )  

New:Delhi. It has wrongly been stcted in the 

paragraph Aunder reply that the petitioner continued 

to be shown in the seniority list of b'uperintending 

Engineer, P & T 2  New Delhi. It ir re-iterated that 

after issuance of the Director General's order 

dated 20-1-1978)  the petitioner ought to have been 

taken to the strength of the ministerial staff of 

Lucknow civil circle with her original seniority. 

That the contents of paragraph 13 as alleged 

are misconceiVed and ,i‘e denied as such. A detailed 

reply has been given in the preceding paragraphs 

and no repitition is called for. 

That the contents of paragraph 14 am 110 

alleged in the counter affidavit are denied. It has 

already been stated in the reply that the name hars 

been struck off from the strength of civil circle )  

New Delhi under t(e order dated 16-11-1979 and 

this position shall stand confirmed on perusal bf 

letter no. 1 (156)SEPT & ND/8569-73 dated 6-8-1982 

which have been referred to in the document as 
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contained in the counter affidavit as Annexure  

no. A-8. 

That the contents as alleged in paragraphs 
are denied 

15, 16)  17 and 18 of the counter affidavit/and 

those of paragraphs 20, 21 and 22 of the writ 

petition are re-iyerated. 

That the contents sk_as alleged in paragraph 

19 of the counter affidavit are denied. The petitioner 

was required to attend the discusfion and the officer 

partaking in the discussion were visually found 

satisfied with the genuiness of the petitioner's claim. 

That the contents as alleged in pares 22 to 
28 A are denied. The contents _of paras under reply 
had been explained in the preceding ',grafi.; and aslo in 
the writ petition and no repitition is Celled for. 

The opposite party no. 7 is junior to the petitioner 
and has no better record of service than the petitioner 
at the ti ue of his promotion to the post of personal 
Assist ant 

That the copy of the counter affidavit was 
served on the petitioner's counsel before the transfer 
of the case to this lion'ble Tribunal-. The rejoinder 
affidavit to the counter affidavit was prepared but 

the same could not be brought on recofd as the paper 
book available with the petitioner's cOunsel. was 
Pisp1aced and c ould not be traced out. Thereafter 

this rejoinder affidavit has been prepared afresh and 
is being filed to day. The de-.34; in filing is not 
deliberate. The loss of the file was detected on 
26-8-1988 when the file was searched and could not be 
traced out. 
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15. 	That a post of Personal Assistant to the Superia- 

tending Engineer (electrical circle) is amilable at 

Lucknow but tte petitioner has not been considered for 
promotion on the pretext of the present calim petition 

being pending. 

Dacknow, dated ; 
	

Vp):P 
)9 -10-2988 	 Deponent. 

Verification.  
Is  the above naned de/Anent, do hereby verify that 

the contents of pares 	 of this affidavit 

areptrue to Ry own knowledge and the contents or paras 

are believed by me to be true on the basis 
of legn1 advice, that no part of itis false and nothing 

material has been concealed)  so help me God. 

Luciimow, dated ; 
	

vss) 
(1 -10-1988 	 Deponent. 

I identify the deponent vlo has 

siwied before me. 

AdvocaterkeAxik . 
Solemnly f-ffirmed befo re on 0 at 'oel .0) aul by Sri 	NteA-at the deponent ,v) has be identified - 

by L,'14- ri.4 . 9 	o 'L. p. 	Advoette 
colitt Lucknow. 

I have satisfied ntrself by examining the 
deponent that he understands the contents of 
this affidavit which have been read out and 
explained to him by me. 

Ott ceasalsiosef oigb Cowits SR* 

rttelk 

4. 
d 



A.4,4 ,0x,cou 

QPT 

INDIAN POSTS & TELEGRAPHS DI2TT. 
( CIVIL EN GG.TING) 

NO.1(175) SEPT N D/1 5538-53 	 dt. 16-11-79v 
To: 

The Senior A rchitect-I(Coord) MT, New Delhi. 
All SSW P&T, New Delhi. 
All S.E (Electrical & A/C Cell), P& T, New Delhi. 
All E.E. P&T/Civil/ Electrica 1/ A /C Di v. I, II, III, New Delhi/ 
Ghaziabad/Jaipur/Udaipur. 

ma S ag, S IMI 

Sub: 	ioritj lie$ of T.S. St Ogaphers as on 1- - 

Seniority list of T.S. Stenographers as on 1-8-79 
wor king under the Co-ordination of this Circle is sent herewith 
for circulation amongst the staff. The ommis sion/correction, if 
any may please be intimated to this office w ithin a fortnight of 
the issue of this letter. 

The names of officia 1 working with Regional Architect ,Ambala/Lucknow have not been included in the seniority list, since -*they are no longer under the Co-ordination control of this Circle. 
Necessary action may plea se be taken accordingly. 

Ina: As above0  

EA to S.E., 
P&T Civil Circle, 
New Delhi 

Copy alongwith a copy of seniority list:- 

Me General Secretary, All India P&T Civil Wing Non- Gazetted 
Employees Union, New Delhi', 

The S.W 	% the SA., P& T Civil Circle, N ew Delhi. 

10P' 

*******, 
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